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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION. 65 / 2021

IN THE MATTER OF:-

Sarang Yadwadkar .CApplicant
Vs
State of Maharashtra & Ors ...Respondents

Affidavit in replv on behalf of Respondent no. 8

I, Dr. Shamila Monteiro, daughter of Shri, Augusto
Monteiro, major in age, Indian National, residing at

House No. 5, Uttam Darshan, Opp. Sai Baba Temple,
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Kadamba Plateau, Chimbel, Tiswadi —-Goa, do hereby

solemn affirmation, state and submit as under:

. I'say that the respondent no. 7 and 8 have been added as
party respondent to this application vide Order dated

14/10/2022,

. I have perused the said application alongwith the
documents annexed hereto. I am duly authorized to file a

reply to the same.

. I say that the application is for seeking direction to the
CPCB and State Pollution Control Board of Maharashtra,
Gujarat and Goa for formulating guidelines for
preparation of SAP’s and to SPCB’s of Maharashtra,
Gujarat and Goa in formulating SAP’s as mandated under
NCAP and the execution thereof by relevant department
of the State Government of Maharashtra, Gujarat and Goa
within timelines stipulated in NCAP. Tt is stated that the

entire application is directed only against SCPB of
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Maharashtra and Gujarat and as far as Goa is concerned
it is mentioned only in the prayer clause (ii) of the

application.

- In any case ,the Principal Bench of National Green
Tribunal New Delhi in original application of no.

681/2018, Suo Motu took the issue

In Re: News item published in “The Times of
India” Authored by Shri Vishwa Mohan Titled
“NCAP with multiple timelines to clean air in 102

cities to be released around August 15”.

Isay that the said application was disposed of the same by
giving directions to various States and the State Pollution
Control Board vide Order dated 8/4/2021. (Annexed
hereto is a copy of the said order dated 08.04.2021 and

marked as exhibit A .



187

5. I say that the various directions are issued in the said
matter which by enlarge covers the issues raised in this

petition.

0. At the outset, the question for consideration in original
application of 681/2018 was Remedial measure to be
adopted to enforce to ambient air quality standards with
reference to provision of the Air Act and the Environment
Protecltion Actin 124 cities classified as “Non - attainment
cities “(NAC’s) The initial scope of consideration was
limited to NAC’s however it also covered other air polluted

areas where air quality is poor and above.

7. 1 say and submit that no cities in Goa are in the list of
NACS (non-attainment cities) nor do they have air quality
which is poor. This matter was pertaining to preparation
of action plén for Non-Attainment Cities (NACs) and that
the State of Goa does not have NAC and as such not

applicable to the State of Goa.
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8. I say that the Goa State Pollution Control Board has

submitted the compliance report to Central Pollution

Control Board with respect to the various directions

issued in the matter of Original Application 681/2018

before National Green Tribunal New Delhi. The various

steps and action initiated by the Goa State Pollution

Control Board with respect to air related issues are

specified below:-

Sr. no.

Directions

Remarks

The work of completing
remaining 175 monitoring
stations needs to be expeditiously
completed within next six
months. Work in this regard may
commence within one month,
which may be monitored by the
CPCB, by holding periodical

online meetings with the

Although the State of
Goa does not have
any ‘Non -
Attainment Cities
(NAC’s), e-tender has
been invited for
setting - up Qf
Continuous Ambient

Air Quality
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Chairman/ Member Secretaries
of State PCBs’ / PCCs’ or other
authorities. The funds available
under the ‘consent mechanism’ /
‘environmental compensation’
may be utilized for the purpose by
the State PCBs’/ PCCs’. It will be
preferable that out of the above,
25 stations are set up by CPCB /
State PCBs’/ PCCs’ jointly (with
CPCB financing out of its EC
funds), following an appropriate
procedure to ensure best price

and quality;

Monitoring Sta'tién
(CAAQMS) in Vasco-
da-Gama city. The
same is under

scrutiny.

i1

Carrying Capacity and Source
Apportionment studies may be
simultaneously undertaken by the
State PCBs’/ PCCg’, utilizing the

‘consent mechanism’/’

Source
Apportionment (SA)
study has been
completed at the

Mormugao Port
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environmental compensation’
fund. Work in this regard may
commence within one month and
completed in six months. State
PCBs’/ PCCs’ will be at liberty to
either undertake the study in-
house or by hiring any other
agencies, However, as far as
possible a uniform policy may be
adopted in this regard which may
be finalized by the CPCB in
consultation with all State PCBs’/
PCCs’ in same manner as in
direction i. It will be preferable
that 25 such studies are
conducted jointly by PCCB / State
PCBs’ / PCCs’(with CPCB
financing out of its EC funds) to

set a pattern;

Trust (MPT), Vasco.
through Indian
Institute of
Technology (11T),
Powai, Mumbai.
Recommendations of
the said study w.r.t.
Mitigation measures
have been conveyed
to Berth operators in
MPT for
implementation.
Further, they have
been directed to
submit Environment
Management Plan
(EMP), in response

to the said directions.
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11i.

Let further steps of prohibiting/
shifting polluting activities which
are found unsustainable/ non
conforming and beyond carrying
capacilty of NACs, as a
consequence of SA/CC Studies or
otherwise, to other locations, in
the interest of public health and
protection of environment to give
effect to ‘Sustainable
Development’ principle be taken

by the States/ UTs;

State does not have
any NAC. Thus, this

is not applicable.

1v.

The States may take further steps
to set up and operate PGRPs
expeditiously, within three
months, The CPCB as well as
State PCBs’/ PCCs’ may evaluate
functioning of such portals on

real time basis in the direction of

The work-order for
development of
‘SAMEER’ app has
been issued and trial-

run is in process.
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protection of environment. In
particular analysis may be
undertaken about the number of
complaints received, effective
steps for redressal taken and
improvement achieved and
planned. Such exercise may be
ongoing but in the first instance
may be compiled as on
31/12/2020 and report filed by
the State PCBs’/ PCCS’ with the
CPCB within one month

thereafter;

Action plans for newly added 20
NACSs’ be completed expeditiously
on the pattern of such plans for

102 cities, already prepared,;

State does not have
any NAC. Thus, this

1s not applicable.

All the concerned States/ UTS’

may execute action plans,

Directorate of

Municipal
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including control of stubble
burning, where ever necessary
and bursting polluting and noise
genei'ating fire crackers and give
information about the status of
compliance of action plans as on
31/12/2020 to CPCB before
15/1/2021. They may also give
information in tabulated form
about the extent of improvement .

achieved, if any, in terms of

Administration
(DMA), Directorate
of Panchayats (DoP)
& Agriculture
Department have
been directed to
sensitize the general-
public / farmers
about stubble-
burning and initiaté

action for non-

reduction in pollution load. Steps | compliance.
in terms of action plans
completed, action ongoing and
action incomplete;
vii. The states / UTs’ may address the | The State, through

gaps communicated by the CPCB
with respect to the action plans

for control of noise pollution and

the Department of
Environment &

Climate Change (DoE
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the States / UTs” which have not
yet furnished their action plans
may do so positively by
31/1/2020. Compensation regime
for violation of noise pollution be

applied by all the states / UTs’;

& CC), has notified .
the Action Plan and
has published vide
Official Gazette,
series II, no. 42 dated

13th January 2022.

Viil.

We find that NCAP for reduction
of air pollution does not fully
meel the mandate of sustainable
development. Violation of laid
down air pollution levels resulting
in large number of deaths and
diseases needs to be addressed
expeditiously. Targeted time of
reduction of pollution loads need
to be reduced and planned steps
need to be sternly implemented
on the ground. MoEF & CC may

take further action as per law in

The State does not
have any NAC.

Thus, this is not
applicable. However,
the Board has
communicated the
same to
DMA/DoP/Town
and Country
Planning (TCP) /
Public Works
Department (PWD)/

Goa State
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the light of observations in para
19 above. The States may utilize
CAMPA funds, undertaking
special afforestation drives in
forest lands or other permissible
locations in 122 NACs' as per CAF
Act, 2016 to abate pollution in the
said cities. The CEO of CAMPA
may hold a video conferencing
with all the States PCBs’/ PCCs’ to
coordinate and facilitate the

utilization of CAMPA funds;

Infrastructure
Development
Corporation
(GSIDC)/ Directorate
of Transport /
Sewerage
Infrastructure
Development
Corporation of Goa
Limited (SIDCGL) to
initiate actions
towards reduction of
air-pollution and
propose planned
steps to achieve the

same.

1X.

Let further steps be take to plan
utilisation of consent/EC funds

by all the StatePCBs’/ PCCs’ in

The Goa - SPCB, vide
its 145th Board

meeting held n
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the light of order f this Tribunal

on the subject dated 24/7/2020
in O.A. No. 102/2019, Ashish
Kumar Dixit v State of Uttar
Pradesh & Ors by 31/1/2020. It
will be preferable that MoEF &
CC with assistance of CPCB lays
down an institutional mechanism
on the pattern of CAMPA or
otherwise for proper utilization of
1 consent and EC funds available

with CPCB / State PCBs’/ PCCs’

December 2020, has
approved the
guidelines for
utilisation of
environment
compensation (EC)
funds levied as
Polluter-Pay-
Principle (PPP) fines.
Further, in respect of
utilisation of Consent
fees, the Goa-PCB,
being a weaker Board
(as per the CPCB-
list), the funds are
being used for
salaries/ court-
matters / site-

inspections /
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as other day-to-day

recurring
expenditure. It is

also to be noted

is outside

consolidated

9. In view of the above , it is submitted that the prayer (i)
to direct the Goa State Pollution Control Board 1o
formulate State Action Plans as mandated by NCAP within
the time frame -stipulated by this Tribunal , has been
substantially covered by the Order dated 08.04.2021 on

Original Application no. 681/ 2018.

equipment/ vehicle-

maintenance as well

that the Goa - PCB

funds of the State.
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10. I say that the Goa State Pollution Control Board shall
assist in the matter and adhere to the orders/ Directions of

this Honourable Tribunal passed from time to time .

Solemnly affirm at Panaji-Goa.
On this day of November, 2022.
Deponent

Member Secretary

@08 State Pollution Control Bossdy
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ltem No. 05 ‘g 5 0 8 Court No. 1

' BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(]fiy Video Conferencing)
Original Application No. 681/2018
(With reports dated 05.04.2021 and 05.02.202 1)

In Re: News item published in "The Times of India" Authored by Shri
Vishwa Mohan Titled "NCAP with multiple timelines to clean air in
102 cities to be released around August 15"

Date of hearing: 08.04.2021 \
CORAM: HON'BLE IME. JUSTICE ADARGH KUMAR GOEL, CHAIRPERSON
- HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HOP."BLE_I\IR. JUSTICE ., AMIT STHALEKAR JUDICIAL MEMBER
HON’ELE MR. JUSTICE BRIJESH SETIHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER :
HON'ELE, MR. SAIBAL DASGUPTA EXPERT MELMBER
_ e
Respondent(s): . Mrs Raj Kumar, Advocate for CPCB ’
! Mr, Pradeep Misra, & Mr. Daleep Dhyani, Advocates (or UPPCH

QRDER

S. _ ~ CONTENT PARA |
No. ML P I L
[~ | The issue: Remedial Action for air pollution in 124 Non- 1-2

Attainment Cities (NACs) and other air polluted areas where
air quality is poor and above and Noise pellution ool
il Order dated 08.10.2018 3-14
[l | Orders in related matters 16 -20

IV | Review of compliance status of directions for remedial action | 21-25
- orders dated 15.03,2019, 06.08.‘20]'9, 20.11.2019 and
21.08.2020 ; ;

vV Consolidated Report of CPCB dated 05.04.2021 with regard | 26 - 27
Lo compliance status of cirections dated 21.8.2020 '
VI | Consideration of report of the Oversight Comumittee for UP | 28 = 29
dated 27.03.2021 about compliance status in UP and
recommendations for this order

VII | Current (Fifth) and final review on the subject - Analysis of | 30 - 55
the CPCB report dated 05.04.2021 for this order
VIII | Consideration of way forward and Directions ‘ 56 - 60

The Issue: Remedial Action for air pollution in 124 Non-Aitainment

Cities (NACs) and other air polluted areas where air quality is poor and
above and Noise pollution - need for intervention of the Tribunal in
view of inadequacy of measures taken so far
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1._ | ’ic, qucstlon for consmlm e.mo.n is ‘remcdxal measures Lo be adopted
.to enfolce the . Amblent Alr. Qualw SLandaxd‘a vnth 1eierence to the
provisions of the Air (Prevention and Control‘of Pol lutlon)-Act, 1981 (the
Air Act} and the Envnonment {Protcction} Act 1986 (the EP Act) in 124
cities c]asszf;ed as ‘Non- Attamment C‘1t1es (NACs)l based on momto:mg of
“the e.u'nbleiﬂ air quahiy '1‘hough 1*11t1a11y scope ofconmdel ation was limited
to NAC»; we propose to cover Otl"u‘ air poilui,cd df@;ﬂ.;w where air oualﬂy is
poor dnd abovc* m this 01dc,r Further questxon iz compliance of Noise

1>nllunon ll\G'fTL‘lfli.]Oi’l and Conhol} Pules QOOO ( e Rules) framed under

the provisions of the BP Ac_t..

2. '."J"fhe C%'o\}'t‘:‘_r.nment-o?--tﬁ'dia (C':OI) hag.” p“e saied National Clean Alr
s ?‘ll;og?:a§i1i1é- (NCAP]‘ .prdpc;;; mg LO 1edurc tE'_if;_L_j‘.')'pl’li;l.tibﬂ in"iq'ext 1Q yedrs. -
T U 38% in next 31}@@& 50%in nexy Syears s and 70-80% in next 10 years but
. qur;s‘x(*p rernains whethen p-_repa'ration‘ of'such prograuhime is enough to
(‘iigc}'xaﬁrgé. fhe.‘COl’lStitU‘tiiﬁ‘fl}lEﬂ "-,obligaticﬁn'»--ﬁo~éen-3ure mafppenamce of air
Sguality m 1<1axds AL pc,rwnorn-n -‘“u*-tim(:--‘l'mz-ll'th-rul)f the’ citiz.c-;n's is not
‘a(i\Wrs(, y aﬁﬂcted While ail of"orts 10 reduce. ( 'pllutzon are \‘""’"ik.Ol']'l e, this
c:armct .)@ undelstood to*-condon vlolat:_on_s-,. _o_f- laid dow,n' air ‘quality

: b‘randarda tith uo]lqun réduction is achieved L ficacy of the prograrnme
B require ed to be tested with rﬁfrﬂmnce to result on the mound i terms of
1'{3dLiC'¢i5ﬂ 51’ pollution, [ I¥ ii’lfact _msterad' oi' reductio.n, poliution is
increasing, woat further u,eah‘uz s are reqmrcm and what diz wmm are

calicﬂ fc b_; Hus ribunai‘-mﬂid_m Sectior-m ,’QO of the NGT Act 2010.

LA (i~ der {‘ m- 24 03110, 20 18; (‘nnst fution cf POMC 13 4 gi‘:a_‘mm_ fox p_'ceparing
' grtiod plans to' ontrnl«uir po}{uticﬂ for NACs.

T NAC Ims be,eu deism_a ag. those "Cm:m \v]uch are exceeding annual average concentrations of
ary of the notified pdl‘dlﬂbt(’l‘i with respect to Notional Ambient Al Quality Stendards for
conscatitively five yours". .
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Preceedings were ‘initiated suo motu vide order dated 08.10.2018,

based on 'the newspaper report? 1o the effect that 102 cities (later increased

- to 124) were identified as NACs for not meeting the prescribed standards

- of air quality. Such.reported violations gave rise to substantial question of -

~environment requiring “directions of this

Tribunal for protection of

environment 'by 'requirifm enforcement of statutery stan da&‘dS of air quality

for giving effect to the: sustait 1ab19 de velopmcnt and in the mtcru' of uul)hc

“health: Adverse health impact of ajr po]lut'ion is well acknowledged.

4. C,atecroue*s of an quahty and its adverse health effect can be noticed

from fohowmg tables extracted from the 3udgment of the Hon’ble Supreme

Ceurt in Arjun (}‘op'dl"_& Ors. v, UOI& Or&&?:l

Table T A -
- AL - --Aswczafe(l Hea!!h ]mpac!.s
Good Minimal impact,
(0-50). _ . ' . g ) :
Satisfactor); Mav cause minor breatking discomfort to sensitive peaple
(S1-100) e
Moderately Mav cause breatfung dmcomﬁ)rt 0 people wn‘h lung (/r.sea,se such as astlina,
polluted and discomfort to peopiewith heart disease, children and older wdults,
(101-200) :
ALoor Mav aaitse breqtlzm;, dzs'congfmt to peoplc 0;1 prolrmged cxpmme and
| (201-300) (Im.(mr/'nrr 0 people 1ng: heart disease. :
© Very Poor | May cautse respiratory: dliness to the people on prolcnged cxposuw Effect
B01-400) | mayp be morepronoundei in peop!e with lung and hearr diseases.
Severe Ma'ar. “Bay cause respiratory- inipact ‘even on healtly people, and serious health
(401-500) | impacts on people with lzmg/ﬁeart disease, The health m:paas may be
S ' —.*e,xperzenced even durmg light physical activity,
Table 2
AQI Category Pollutants and H ealtlz Brea]qwmts
"~ AQI category Pihg 24’~ Pﬂfzs 24 N()z 24 05 8- ¢O 8- SOz 24~ NH:; 2t Pb
C (Range) | . hr 1 hr A odhre o e | lz;:' .;lzrf.u-_‘ Al | 24Dy
Good (0-50) 0-50 0-30 0-40_| 0-50 0-'1.0_' 0-40 | 0-200) 0-0.5
Satisfactory ;  51-100 31-60 41-80 | 51-100) 2.1-2.0| 41-80) 201-1 0.3
(51-100) ' ' | q00l Lo

*Dated 03, 08,2019 in the - Times of India under the hcadmg “NCAP with muiuplc melmcs Lo
clean air in 102 cities to be released around August 15™ :

52017) 1

SCC 412
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3. The Alr Act shpui as s\topp ng of any Buctivity &riolatiha norms of air

epaality wnd uﬂcmg steps for proher*vhon or: orhez regulatory measuress
which have been read to include recovery of co‘mpcnsamon on ‘Polluter
« Pays’ pjmolpl Nd[l()lldl /\ml“]cm Air Qualny %Ldndmdb are laid down

ssued

under Section 18(2)(h) of th, An Aot Tnotlﬁ(,dhon dated 18,11 4000

by the CPCE is as fo:lows:

Moderately | 101-250]  61-90 | &1-180| 101~ .| 2.1-10| 81-380 401- 11
polluted (101-{. ‘ R Sl 168 e 800 2.0
200) . N T _
Poor (201-300)|  251-350| © 91:120.| 181-280.169- | 10-17 | 381} 80I-| 2.1
o V : B L A T 800 12008 3.0
Very poor | 351-43G| 121-2501 281-400 209 - | 17-34 - 801- | 1200-} 3.1
(301-400) | . : oA rg8x | 1600 | 18001 3.5
Severe (401~ | . 430+ | 250+ | 400+ 1 748+%4 . 34+ L. 1600+| 1800+ 3.5+
500) « : '

“In exercise of the powers conferred by Sub-section (2] (h) of section

18 of the Air {vaenuon and Control of FPoliution) Act, 1981 (’ku No .
14 &f 1981), dnd in super session of the. ‘Notification: Nofs). 13

o B&4r), dated 1 1 Aprily 1994 and 8.0, 935(E);, duled 14M October
L1998,

the . Central - Poliution Control . Boarg: hereby: notifyy the.-

National Ambient Air Qufvu'J Siandard& wath immediate cffe,i

S ngd meh/ -

7\’:’5 TIO NAJ.. AMBI NNT AR QJALI’ J.Sr’é'?.-fii\ﬂl)zﬁRDS '

Concentruuor: in Amhent
. ﬂ“ . )
S L Time -Ihli:),éstf*lal 1 I"c'&lip_;tba'ﬁ\," L
Sl pomuent | welghted - .'.R_Jz:_widw;ﬁa:’semzmu arec fethads of
’ e e auerage Rusal and /notiﬁad hy - JHieasyremnon
o L b Othéer Area - Cgntiral.
S Goaut)’
. - | —_ - 0
(1) . 2] (3) |r Loy () i .
: Annual® S 20 o Improved  West  and
;| sutpnub Digxide ' : . Geake
' iSOR), mg/mA. |- 2% howrs*” 80 80 o Ultrauviclet
S o Ch T LT - - fluorescence
] : o o Modified  Jucob &
Annueai® 74 30 T N
o | Mirogen Dioxide | | J };h‘):hhf’""?' (Na
" (Nuz), mg/m e - : : _J.ﬂucm.ze)
Lo g hours I L 8G ao’ Lo Chenifiuminescence
e : . ‘

STt
‘ Section ’)) rend wit 11 ‘\eL\_lOH 31A of Uu, An Adtarid . ‘ ' 
* Aryavart Foundation Vs, M/s Vapi Gell Envire Lane(‘ To (,‘1‘: :
Couneil for Fuvire. }tha} Action & Ors, v, Umon of Tiidin 5 Ois G) 3 BOC 212 Para 16,
Vellors Citizers Wellare Porum: v, Uniort o India & Ors, (\QC)G 58 Cf‘ 6457 Para 12 © 13 - holding
that Poiluter Pay’ principle Is aceepted ])z‘lu(“]]u(, an;l me of- gnvnrnnmuml law of the rcm*m Y,
even without speeific statute. - s .

L NG, 9572014, Indian
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Particulate Matter |

! Annual* 60 60 - . Gravimerric_
3 (size l,ifﬁ;tg;an 10 - e ] e TOEM .
| Fer-ng/mé 24-hours™ 'I,OO‘ 100 . Beta attemiation
¢ Partizulete Matter | Annual® 40 40 . Grauimetri’c‘
9 Cvterons) ot P | 24 nowiore, | oo | rom
2, ALOTFSEF . ,
Cmasme _24 }‘u"_f”.s. | 50 | éo - * Béta atienuation
' oo 8 honirs 2 100 100 = U‘Vphotometnc'
5 | Ozone. (03) mg/m? e e E ‘ L Che;-mlummescence
s o ?“mr : . 180 : 1,80; o Chemical method
. Annual® 0.8 0.5 e ASS / JCP method aften
S I ‘sampling on LPM
o A S _ AR ‘ 2000 or equivalent
6| Lead (Pb) | T A ‘ Iter ar
PO) g/ s et 1.0 7.0 - Jilter paper
. : o . s ED - XRF using
Teflon filter
Ca.rf;oﬁ Mcn.oxt‘clle A8 hours it ey : P I(’(ﬁr;-..\Dis:pe;-siﬁe ‘ 1.‘1ﬁ“("¢1' RE"D ]
7 (CO)mg/m? (NDIR) Spectroscopy
o S| Bhotrte e A 4 L .
Ammonia (NH3) .| Annual* - 100 100 e Chemiluminescence
8 my/m?, T . ‘o Indophens .
a4 ot 400 400 _ ndophenel blie method
. _ »  Gus chromatography
o o e S ] hased continuotls analyser
ol ‘Beitzef-?-%(%sf?fsf 1 annualt '5. 5 e Adsmprzon and
mg/m? . S |desorption followed by Ge
cmalysrs
Benz-o {at) Pyrene -|Sotvent extractton followed
(Bap) - o : by HPLC / GC analysis
10 particulate phase Annual*.. 1 1 '
only ng/m? ’
Arsenic (As} RN T AAS / ICP method ajte;
11 ng/ m? Anrnual* g & samplmg on EPM 2000
R S : of equivalent filter paper
‘ - . R B o _ ‘ HAAS [/ ICP method dfter
12 | Wickel (v) ng/m® | o Anbudr (000720 .20 sampling on EPM 2000
. R ERRRIRUE TR : or eqmualentﬁltar paper

T

EE}

) Nb_'te.

6. ’I‘he Centlal Pollution Conu ol Board (C?CB} compﬂed its IEpOlt on

the bas1s of- NAMP data for the years from 2014 2019 dnd pubhshed a list

Annual anihmetw mean o f minimum 104 measurements in
‘ayearata particular site taken twwe a week 24 hourly at .

“uniform intervals. -

24 hourly or 8 hourly or' 1 hourly momtored values, as
applicable, shall be complied with 98%. of the time in a
‘year. 2% of the time, they may exceed the limits but noton
two consecutive days of monitoring.

Whenever and wherever imoniforing .results - on two
consecutive days of monitoring exceed the limits specified
above for the respectwe category, it shall be considered
ddequate ' reason 'to institute r'eguiar or continuous

“monitoring and Jurther mveshgatzon

I T
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of 102 NACsS. Prc-:_senﬂy, the list has gone Li}i)to,l_24 NACS Which is &g

follows:

" “List of 124 Non-Attainment cities

State - S..No. T ity

Andhra Pradesh (13) . 1 Guntur. . B
I B 2 Kurnool
3, Nelloze -
4. Vijayawada
5,  Vishakhapatnam ]
6. Anantapur -
7. Chitoor
8. BEiuru
9, Kadapa
10. Qngole
11. Rajahmundry
12, Snlalkulam
13. Vizianagararn
14 Guwahati

1

- Nagaon.
Nalbari .
~Sibsagar
_ 18 " "silchar:
S 1 1% ] Patna: -
Bihar (03) - o 20. Geya-.. .
7 b2 ol Muzaffarpur o
{Chandigarh (01} T o T Chandigarh
B 23 | Bhilal
4 Tl Korba
1 ‘ L. 250 | Raipur .
“Dethi (01 " R AR Delli
1 o 7 27 T T surat
Gujarat (03) - ' <28 ) -Ahmedabad'
S 90 T Vadodara
L300 T Baddi
31, e i‘:.‘arﬁtai
- . ‘ ke KRl Amb
Himachal Pradesh (7) -.: Y3300 1 Nalagarh
' S S T T Pétnea Sahib
' ;'nv.jcinbég"

Assénﬂ (05)

—
-3

o

“C‘r‘lil':attisgai‘h (03}_ S

- Sunder Nagar
 Jammu

‘ \Jamnm & Kasnmir (2] .

Entips:/ fepeb.nic n/uploads/Non-Againment,_Oikies.pdf



J-harkl%emd (o1 39 _ Dhanbad
‘ SR 40. ‘ BEL“)g&lC}le _
| I‘{arna‘fakia"(‘dfﬂ"‘ Sl S "Devanagcm -
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" 123, , Howrah JI
tH

124. ! Raniganj

7. As alr@ady menhoned thc é}oI prcpared Namonal C,lcan Axr
U - | ogramme (NCAP} p; oposmg to reduce the pollum(m m nebct 10 years -
85,0 i next years 50% m ne.x‘r 5 years and 70»_8_0.% in' n’.ext 10 years,
The data show.s tha’c as agdms number of NACS bemg 9::- in the year
20177 the number mcrcased to 102 1n !“he year 2018, Lhen t0 122 dnd
now to 124 Further da{"a of air quahty for the entxro Country i is 9!:111 not
available’ m absence of adcqueie momtormg statzoi =H ’Fhu » the action
_ _ taken 50 fa1 is certamly madequdte cailing for mterventmn of this Tribunal _

- as pe: mandate of ]aw under Sectlona 15/"’0 of the NG AcL.I

sC judgements on control of air’ polluting activities: vehicular
- pollution?, industrial and- consirpction sector pollutiong, pqw.e_r sector
pollutionif’ and agricultural sector pollution° '

8. The. T11buna1 noted the concern ar1smg from such large scale air

pollutlon wh1ch grapples thc country in sp1te of stcxtutory mer‘hanmm

under. the A1r Act dlI"eCtIDl‘lm of the CPCB under bectxon 18( )(b) dated

29. 12 2015 and d1rect1ons of the Hon ble Supreme Comt for control of,

Tt Lenche s, DI m/:mr;nliumm’im(!mr- Jun. Based on ambient air qQuality data abtained
(2008-2010). under National Aip Quality Monitoring Programme (NAMP) . o

& Rural Litigation. and Entitlement Kendra, Dehradune and Other 5 Vs Btate of U.P. Ofhers (19885)

2 5CC 431, M.G, Melita v Union-of India (2001) 3 SCC 756, M.C. Mehta v. Union of India
(1998) 6 .SCC 63, M C ‘Mehta V. Umon oi‘ India (2002) 4 8CC. 356, M.C. Mehta v. Union of India
{1998) 6 SCC 60 '

9 M.C. Mehta v, Umon of Incha (1997} 2 SCC 3388,-M.C. Mehta v, Umon of India and Shriram
Foods and Fertilizer Indusirlcs ‘and Anr. {1986) 2 5CC 176, Rural Litigation and Entitlement
Kendra, Dehradun v. State of U,P! {1985) 98¢C 43 1, Mohd. Haroon Ansari v. District Collector
(2004) 1 8¢C 491, Union of Iridia v. Unien Garbide Co. (1989} 1 sCC 674, M.C. Mehta v. Union
of India (1992)- Q SCC 256, Sterlite Industries (India) Ltd. ete, v, Union of India & Ors.(2013)
A5CC S75, M. Mehm v. Union oflndm r2004) 6 8CC 588, M.C, Mehta v, Kamal Nath (2000)6

SCC213’
' Consumer Bducation and Resz‘aj ch C‘ume v, Umon of India (199.3)’3 BSCC 42, Dahenu Taluka
Environment Protection p group and Ors, vr Bombdy Suburban [Electricity Supply Company. Lid,

and Ors (1991) 28CC 539
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velicular. pollutxon“ industrlal dnd constxuctxon sector pollution??,
power sector pollut1ox113 and agricuitura.l scctor p()liutn;mi4 and orders

ol thris Tribunal dealing wnh Lhe sa1d 1ssue~,1°

9. In M C, Mohta v, UOI it was: observed

‘FIL T he urgency for prorecrton and 1n1p;ouemcnt ofthe environment

éic “hias not been doubled”for « 16ng time. After the Stockholm

" Corference; 1972, India several legis slative steps have been

taken for melr)*nenmuon of the programme., In addition 10 Article

47 in Fart IV of the Constitution which imposes a duty on the State

to improve the publw hualth mentioned as one of the primary

© duties.” Arficle 48A 7 was mserted by " the ‘Constitution  (42nd

o Amendment) Act, 19076 with effect from’ 5:1-1977. exprc,sale to the

- effect that "the smu shall endaquoir fo p;oieci and improve the
environment and 1o safeguard. the forests and - wildlife of the

country’: Thgmaﬂm" the. lf‘nuuonmeni (Proiec:ho:") Act, 1986 [the

Act) was enacied o provtde Jor the pr otcction, and. improvemeant of

o the “environment angd J(". matic? ) ‘"onnccted ihcrcwzth The
Staremcnt of (,.ih;c,cfs aricl n’nasons l,rrmhaqascs the world-wide

_ T 'conrcm over the decling in enyiron, mc,m‘a.i queity and the urgency
W s g steps requwed jor the: protection: ‘wid, ImL’J?OJei’TLC.’H of the
e cvnmronmem Tt {s clear {hét the possibi ity of any deterioration in,
‘the environmental: quatm; was. excluded. and - cmphaszs at. the
Lmindmum. was. or prcdecz on with the endeavourto improve the

then existing state of e onwronmenial quohm Any-further decline in.,

. the. zwzronmenial quath atleastaiter the enactment. afithe Act'is -
undoubtwily @ Solure to per ferm e thi -;._obgucriwn bJ the- State,

'conirarJ to the conolmmonfd s¢ hunc. ,

2. It cannot ke dtspufca by Y anyonu that there has been
considerable’ further decling tha c'ﬂ_vnonmwntal-qualit'y even
after enactment of the nvuom,apnt (Protection) Act, . 1986,
Aotwithstanding. the rﬁqoh,a to. prevent which the constiiutional
: cmu,ndment wes gruent eff"ct Io bv anactr Lc,rd of ihe statute.

U Rural Litigation atil l ntitiement Wena, U(’luﬁc.um ‘and Umel 5 Ve State of U.P. Others
(1985) 2 BCL 431; M.C . Melia v, Union of.india (2001} 3 EQC 86, MO Mehia v, ‘Union af
Iriciia, (Lv‘%‘ HECC Y, M . Meh 1.:1_\, Uw on oflmlm {20.’“2} 4 ‘%CL, \%.)6 1 (, Mehta v. lmmn
of india (1995).6 §CC 60 -

1ML, M\,!nu v. Lindon o{ Incia (1)97) ‘-‘(JC .mi% MLC. P'iL,HH'l V. Umnn (' mdu avid Shrivan

aer ‘nmmu ieg” ¢ncl )\111 ,,(]‘)’,511) 280G .17E, i»\u'al Liy i and Enbtlement
& - 4’11, MO”LLJI.‘L\MH Adacnd . District Collector

o, :"iLJPw LBOOATE, MO M hita v, Union

) Ltl ‘Snion ¢f india & Ors (9013)

i »C: Ea'%, wl C. Moma . K"una} Nati (9000)

(’;L(‘:(M R ;U
of India {1 ‘JQ”} 3 8CC 2a6, btelhte 3
A8CC 575, M.C ‘\kl l'x '.f Umon 0‘1 netia (?OU“r)
BOG 218 -
35 Consumey 15 sducation and Research um.Ur‘ 0, Um of Indiz (1<‘9 )]d HCC 47, Dahana T aluka
LuvuomumtPJoLectmn group fmd (;1-3 V. bomuav Snbm Al lu-iﬁcu icity E:upr;lv L,ompany L.
and. Ors (1991).280C 539, :
1 Ariun Gopal and Ors v U sion of In:lm aml Ors (>{)] f) 16 S(‘(; O ‘31"}5 LWzlcli“-cm V. Umon
of Tndia and Ors {1096) 2.85CC 594 - o
13 Vardhimdr Kanshilow Union of Incl«i wd Qs O 3 5. '21 oI z(fl’i \r‘l]' ar.r 'Kunmr ’J‘ongﬂd' V.
Environment Pellution (I’levmtion aiud Con'um) Autidority 1c1 Ors, QA NS, 118 0f 2013, Batish
Kumar v. Union dilndip and Ors, O A, No. ‘30 [l‘Hc) OY‘ 2 O].S B, C,mgx Lalwm V. Urdon of.
india and Ors. O.A Nod :ﬂ 01'2018 ‘ ; BRI

10



209

.

3. Bven a cursory perusalofthe provisionis of the enactment reveal
' the émphasis ‘on.the need. for ot mere. protection. but also
improvementt of ‘the ervtrorimental - quality. - The definitions
including that of "environment” in Section2 of the Act, the extent of
the powers ofthe Central. Government in Séction 3 and the further
- power to give directions in Section 5 are alone stfficient to indicate
the high degree of duty- imposed -on ' the” State: for. which large
powers are given 1o enable discharge of that duity.. We may refer
n particular to Sub-section (3} of ‘Sectior 3 which confers powers
: on-'the_Cenfr}a_lGo'_‘z:)‘emment to constitute an authority. or authorifies
" considered necessary. or.expedient by it for the purposes of this Act
- and.the further poiver to give directions under Section 5,
4.vIn spite of a number of madtters, including this writ petition of
1985 having .been: brought in the Court’as PIL,. the required
attention does .not appear to hdve béen paid by the authorities

U eoncermned to take the steps necessary for discharge of this duty

impdsed on the State by the provisions mentioned .above except for
theenactment, of the said statute, The. least whiéh ought to have
been dorie in’ this direciion  was to constitite -« high-potwer
comimitteé at'the ndlional level of eminent persons and to ensure
| “Constitution ‘of similay authorities at the State levelin exercise of
the poier given by Sub-$ection (3) of Section 3 of thiz Act to ensure
. that the object of the enactment was duli served: The several
~aspects’ of the' environnient juhich’ this Court is required to. deal
“with in this writ petition are all covered riot merely by the general
provisions in.Sub-section'(1}: of Section 3 but alse by the specific,
matters specified in Sub-section (2] thereof. Tt is only‘on account df -
the absence of thee. authority/ authorities contemplated under Sub-
section (3} of Section 3 that this Courtis reqiired to dealwith these
matters in this.writ pétition and several other similarwrit pefitions
pending in this Court, in.addition to those. which are pending in
different High Courts.. It . is also a .natter of concern that
 notwithstanding thependency of these nidtters in this Couit for so-
161y no sleps have been taken as yet by the Central Government =
for'the Constitution of the ‘authority/ authorities contemplated by
Sub-section (3) of Section 3'so that-even now these matters can be

- taken.care of by-the authorities intended for the purposé.
& Ttis undoubtedly-a mdtter o funiversal concern that the guality
‘of the environment continues to deteriorate even now. Any further.
. delay in the performance of its duty by the Central Government
- cannot, therefore, be permitted. Suitable directions by the Court to
.réquire. performance of-its. duty by the.:Central .Government is
- mandated by the law and haie, théréfore, noiv 16 e ‘given. We
~ consider. it ‘appropriate thiat before issuing such directions, the
. Central. Government should. Be:. given one more opportunity . to
indicate all the measures taken, by'it so far for discharge of the
-duty enjoined on.it-by the:above. provisions in-Part IV of the
' Constitittion and the Erivironment (Protection) Act, 1986, .

6. It need hardly be added that the duty cast on the State under
Atticles 47 and 484 in particular of Part IV of the Caonstitution is to

. ..be read, as conferring o corresponding right on the citizens and, .

~therefore; the right under Article 21 at léast must be read fo include

11
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 the same within ifél ambit. At this po_int'of time, the effect of the
quality of the enyironment on the life of theanhabitants is muchtoo
" obticus to require any emphasis or elaboration.” o

7. We may also add that the Central Governiment in addition to

" stating all the steps faken so far,‘.qs'iridicqted ebove, must. alse

" place before the Court the national policy, if any, drawn up in‘this

| behalf for.the protection and umpro vement of the environment and

the steps it propeses to take. to restore the quality of the

. énvironment at least to the level at which it existed in 1977

. together ‘with the timegframe for the implementation of the

. programme: These. particulars be., fq,r'rzi-s_had‘qn-;thge‘;qfﬁdauit of the

' Secretary, Ministry of Environment and. Forests, Government of
Indig,” e DU ' ‘

i

CAP and GRAP forNCR & 7 0 e
1007 The ’Fril_:),hihal also réfc-:.v;-_eg;l,td a_Comﬁ»rehéﬂsive Action Plan (CAP) for

s

_eii:r'_l_polrl'ﬁtip';_gE“_g‘b_n?t_r-ollfor NC mepa*“edm ;PLE';{_';E_‘,}}?{]M:CH(_’.-\.? orcim of the Hon'ble
Supreme Cbii}t'datéc.i 0622(‘171)3;111@ E;n_w;iro-fl'méxz‘t 2:%(2}11;11‘191’_1-(Pl‘.@\leriﬁioﬁ
and Coftro) ‘Authority (BPCA) ;,il%;"';:‘::‘:hsulﬁalt;i‘{;ﬁ .\'%iiltlfi_‘-:tl‘1.—:”f(3PCE and Delhi
Pollutir.)rﬁ “Lj_‘l.'c'_ﬁn.t.rpl 5 CQmﬂllttf*é (D PCC) Oh:{ 050420 17 “’ and Gr.adf':d‘

Response. Action: Pla A (FRAT): }‘f'ié_;ti'f tect by the NoEF&CE ‘on 1201.2017

.,‘s‘_tipu_lating,.-spcélci_fi';:;'..-steps}?fd1<:‘=diff{->1.‘eht= evelsirofiairoquality ssuch - as

improvement-in emissionrand ‘el guality’ sad other measures for'

vehicies, strategies to: reduce vehicls numbers, non-motorised

s

trangport network, parking pelicy, traffis managentent, closure of

polluting powes plants and industries including brick kiins; control of

eperglion sols, open buuexdsngg, openreeieries, road__dv.:ist', congtruction

—— e e L R NP ERAS PSSO . SR
% Report No.7 1, BPCAMR,Z-17/1-21, Coimpretiensive Action Blan feralr poliution: conirol with.

e objective to-meet ambient alr quality standerds in the National Capitel Teérritory of Delhi

and National Cabital fegion, including states of Haryaria, Rij: Yan mad ttlar Pradesh.
150,118, Notifigation, Ministry of Environin eny, Forckt and £ ¢ Cliange

12



- is being rahk cl hzgh m terms of leve-l of poilutmn campawd to’ mfmy other

countrxes w1th enox I’I‘)Ohb aavu :ae ;mpact on pubhc hcalth, Mosi Vlctlms

: am ch1]d1 en semor ; 1761’153 and the poor 18 e

12. Thlc, GRAP categorliseé levela.ls of. poliutmn as éevcré plus s.,evere. very

pocn mcdel ate to p001 The aﬂuon to be taken ig’ such s1tuat1ons mcludes

stoppmg cntry oi‘ trucks, stopping con.atruction actzvities, odd and
even scheme of prwate vehicles, s‘xutting of schools, closing of brick |
“ kﬂns, stone cru-;hcrs th mix plﬁnts, powcr plants, intensifympr' :

public tranqport servico“‘ me(‘hanized clean{ng of road and

_sprinkhng: of. Water,. topping the u,,e “of diesel ;r(,nerd.tor ‘sets,

se

enhanciug parking fees, etc

IR

13. The MoEP&CC has by V&I‘IDUS not1f1¢atxons put restrictions on

"activities in’ Coastal areas, Flood plains, Taj corridor Eco~sensi*ive S
! - zones, ete. in view of ecolop‘ic'ﬂ sensitivity and impact of suchA‘

,activitie., “ on cnmronment if such activitics are carried out. in

.unregulated areas. ’Ih1s needs ‘to, be exl,ended to the NACS in view of

'glve effe,ct te the -:' g

lmpact on pubhc hf‘dlth and env1ronment t‘

e

‘Precautmnary and ‘Suc«tamabléDevelopment"prmmples Some of the

i \ :

y well: J.(I'lOWl’l sources of air pollutxon ar‘e

e

. (,onstructlon actwny and carrxage of; con,struchon maturmi
Mining and transportation of fnined material, _
Burning of Municipal Solid Waste and other waste. -

' Burning of agriculture readut
Bursting of erackers. =

“Vehicular-Pollution
Diesel gen-sets LT

... Duston the roads, - 1 .o : '

*industrial and power, house emissions. 1ncIud1ng ﬂy ash.

"messxons from ¢oal fired, act1v1t1es bnci{ kilng, Hot=Mix Plants

and Stone’ Crushers. i o

B R NN

il uv}mmm LIk L 2 onel 180 .
: 1010 coe, BRI //\\\\\\ w.li\;cwn/ri I
(IR A,,’( el iy noll!l!mu 'N!‘.)‘f‘ﬂ‘{l"‘ﬂ.k ~r>!~r\r:mh O 15 .000- gu Qadr st GRS ’
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Tribunal’s Intervontion by ‘8. 10."'018 order - Constitution of Air
Quality Monitormg Committee (AQMC)in States, supervz.,cd by Chief

‘Secretaries ‘to.- prepare. and- exgcute .

ction: plans to control air

pollution ~ thh aix quality momtoring‘and“public_gricvanc“*rédr\,ssa}.
portais ' Lo el

14,

'chrected ‘asg follOws

T

R Tnc-Actmn Plevas oy ‘rici’i"wff' stem' o

R

The Trlbunal after consideration of tHe “issué on 08.10.2018,

Sy

R PRI I

i. All Ihe States and Uhniow Ternmrtcs WHH non—aﬁazmn?m citiés

- arastpYepare dpprophiate detion plans wtihm two months amlml

al bringing the ‘siandards of Wir qrcahtg auithin the prescribed

norms within S0 montm J*rom da*e of Fnal!z mon of the action
plaris. : v

i.  The Action ! lans m,vu_/ b prepar"cd by six- mem ber commiliae

' 'comprzsvng af Dzrorﬁtors of anronment Tranwort Indusinm

Commtltee ma
‘,(AOMC) Thi

rritor J This
ecm_fccr'ie

: :'deﬂnb‘"i-,a.ion "
co‘t'* r"erin_;

of .,ource and itg
sectors Tihe - vehicular
i Cdust | pellution,
'ing, \ a‘_jriuultﬂral

‘pol'utzo'n m.ﬂzud’,i Pollution. deus
f*,.siauc, rc:wzrfen,..wl Qi indooit po

: p an f‘haii als c) (‘onszri 2 me..ovw'ﬁi* f"-ar t)ez*tg noamc,' ojAm brient

Jor. public awareness

; r!udmg ’S::w 3 oj aamscwto th '*d"j :gr_'e ridion and control

Lt 'pofluhom a",a Jn[uc*nom CI sthiodis u,?'—’qés and cther
4 ddemic instiiutions dnd Glucreness pr’oaram. (R

o -hei ke to check

dijfcrwr SOUFCES ofpolln..wﬂ hrerpiniy 'spm,dv;, dgfinite and

S -*r,mcrfic' rtme’in es: forieauiion.

Thc Action Plar' ‘.s.h"‘:"_.’ - e ,nwsmut wvtn the curmmc*
gy Ferae  tarms
emis.&fcn and
cj “rwtr-'u Hon  and
"I?;«_-r‘ parrying  capaeity
i1} sigron egricuttural and
L -_'F)P)In.tf'-‘.f’ wpon agsessed
i appéirtionment, the
fm‘ gt g mmi&ber
‘.,/ 7 [‘"f'"n popilation

.é
'o{ uchicular
Cponuldtion - e
..cgn truction .

‘m,_ :

14
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-density, extentof construgtion arid construction artivities
t-ete, Guidelines may wceordingly be framed te regulate
 vekicles and-industries in nori-attainment citles in terms

- eflearrying  capacity “assessment . dnd’ " source
apportionment. - - . . S

vi. ~'The Commiilel: conprising ‘of (a) Shri~ Prashant * Gargava,

- Member Segretary, CPCI; (D). Dr. Mukesh Khare, Professor, IIT
“Delli;and (c) Dr. Mukesh Sharma, ‘Professor, IIT" Kanpur shall

‘exainine the Action Plans and. on the recommendations of the

by 31.01.2019.. ‘ AR S
vl The Chief Secretaries ofthe.State and Administiators/ ‘Advisors
- ooto Administédators: of-the Union- Territories will be personally
. .accountable for failure to formuldte Action Plans; as directed.
viil, .- The CPCB,; SPCBs and State Pollution Conitrol Commitiees shall
- develop ‘a public grievance redressal portal Jor redressal of
opublie _co:zn_plaihf:s-_:o"h.-aif,- pollution along. with a supervisory -
- mechanism for its disposal in a:time bound -manner. Any visible
“-air pollution edn be reported at:suchporial hy email/SMS.

said Committés, the Chairmian,  CPCB shall. approve the some

ix. The CPCB. and 'dll-_;;-t.”;e”St@'i'é_ Pdllu‘ﬁm _féc'introl- Boards and
- Pellutiort Corgrol. Committees. shall -collectively workout and

 design: arobust-nationitbide ambient air quality monitoring -

programnie nia ?fe'i)-.i;fséd‘ Jormat: by strefigthening ‘the “exis ting

| monitoring ¢ netwérk | With | respect - to.Legverage. of more

" cities/towns.. The “scope . of monitoring should ke expanded to

weroineludegll telve'(12). notified paramete

.. B-29016/ 207 90/ FCL-L dated-18th: Noveriib:
“The' confinuous . -Ambient . Awr--Qticlif ~Monitoring - Stations

. (AAQMS) - should  be  préférred in. comparison to manual

- monitoring stations. The.CFCR and States shall file'a composite.
caction plan with timelines fé’rﬂi't‘_s‘"'éxe'cuiibn;u.u‘wi‘qh shall not be’
more-than three - months. Tt is ‘expected thdat-all such AAQMS

. shall be .cbmwcted'_';o‘ central server of CPCH. for reporting
i 'j‘.‘n_fs;,qf.Air-uQuq{l_ity‘-Bulletin Jor general -
LA sis and ambient |

analysis of results Jormy
public at régular intervals dtleast of
“air qualityson.icontint :

ea kKl
vy

bas
tali

: Junds for’the - pu e O
- consultation “uith - Ministy " of ‘Hovsing.and Urban - Affairs,
- MORTH,” Ministry of Petroleum and Natural Ges, Ministry of

Agriculttre; -Cooperation and Farmers Welfare -or «any other |

Ministry. to ldy.down such guidelines as miaij be considered

S mecessary for improvementiof air quality inithe country.”

Orders in. relatsd matters: - datod 16.01,2019 “ih OA 606/2018,

26.02.2020 in OA 77372018, 01.12.2020 wini OA ’ 249/2020,
03.12.2020 in OA 283/2020,.05:02.202 1:in’ OA 95/2018;:6rder dated
14.31.2019 in" O,A..No. 1088/2018, order dated 23.07.2018 in O.A
No, 451 df7_2_01-8;.-3-'br_d'e'r.dla't:e.dz-.-1_'7__.-03.202,1\‘111;{b;' ~No. ‘67/2019 and
order dated 17.02.2021 in 0.A.Noi1016/2019 700 - -0 ‘

" a. Order dated 16.01.201% in OA 606/2018: Requiring Chicf

Secretaries ‘of all States: Ts.to study and;appeaxr before the
Tribugal’ to '
~ including ai

remedy. significant environn ental challenges

pollutioniin: NACs

15
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15, ) In puwurmco of ordc,r dated 16 Ol. 2019 i OA 606/2018 the Cl"uef
'Sécxret-e,lx-r‘ie‘ “of all ‘ptate,s/UI‘s appedred i pelson. ’]“hc orclers bpb(,lfl(.,d
areas of ."el.w-i‘i"onmental Uc:onc_erﬁ' ’b’eing -Wast(? '_lfrla‘i;a_geme_ntr, pollutlon of
water bodzes non- atte;nment c1t1es p.olllul.;-‘tec.lr" ilqdustl‘ial areés; sand
mining and enforccrﬁent mechamsm, mclﬁdmg ‘compenuatlon 1cg1me for
: “estca‘xrcltlon of en\n; onm;nt hftu mteract:on Wlth them, the T 11buna1'mter
alia dnu,tcd ILu1h<=1 momtémw at thcu' ]eve} atieasi onee every monﬂ y anc
s.ondmg quarlu ly status 1"<,1301'L.. T 11c (,hmf ecretaries wcﬂl‘e o CQl’l&ili,u te
| cnvuonmenm} cell“ dn‘ﬂcily undcr 111(‘111 and 1‘110111»0.1 coxﬁpliamc atleast
once in a rrmnth Sn‘mlfu y DiStl’lJ Mamstrates W_c-:re ;o. monitor
.gom},hance QL dmtric,i levc} w1th Lhe assmwn;c of Distrint ’I =&,k Force as
per Distr 1ct anronmcm Dlan.. E : ' '"‘

Oraitr datr,d 26 02.20?{‘- i TOA ’{78/«018 rcqardmfr rentedial
aotion: "or unrermlfntcd parkmg :md\ ti"lfﬁu Longcstion._ :

7] 6' "‘1’1% ’énbunal Fore! 1dezec‘ ';'rlfjt]’;lbf OE ria.p-ﬁncf 13 :;im-‘ofg_ unregulated
7111» Lxl pas Kih J~on Lhc, ‘I"Oatd.a, nddmg to. adir poiiut\o*l and lfl“‘:)actll']fj public
hs,altb e \/mc, 01 c{cr datec 26 0,2 zo*m :1'<~f'\r¢ncc; was ‘made to the stand of
the I»il'iﬁisj:i*y of ‘IQQ'ad."}jran sport t \Sg I-Iwhwayb {MoR [‘11] that thﬂ M iniatry we

T engaged 11~ . 'u‘ndertakir‘ng-;' tjai*r'ying_ ca.pa@_lty : st-'u-gy_ or 1‘.1'an:5port
inl"fast:*mitg.'l'te. Thé Tribunal duf*cted tw corwrr'ed Jumi Secretaries of
MoRTH &s ‘ﬁ"e.ll“és 'Miiﬁistwiqf ‘ 1'~I<>1,1‘Siiig ahd-"U;ban'Develn'pment,- Govt. of

' ]uci a ul‘ld Membei‘ Secrdaw C}’t,;:i ) Icmrun pw mit" i‘n person, after

Lo
. .

mqucuntmg -f_hcmgF‘IVC iully on. Lhu ‘.:le]eCL.'Ar) ordmg,lj a report dated

16,06, 0020 l'n bc,en ﬁlﬁd by tl 8e) I\/’o"”l‘H anq oV thc \’qushy of Uxban

Aua irs ]om Uy on- fhe subwct rf Lmdﬂtakmgt u~ym~ capacny ofthe lO'Jd‘B

TG \.‘h‘.

o , AR uan on cmckexs
h\avmgwgqrd tu ; o

HOATTR/20 18-, M_(-:m:..'I‘mns.it-l?x‘i'vatc;‘. ‘Li:ni‘l‘;:d '.r._Sm,'li:]‘x'f:kll'ii i\rfiﬁaicinui C;‘@rjn:;rution_ & Ors,

18
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17, V1d<, mder datcd Ol 19 9020 in OA 249/2020 Tnbunal on its own

mohon . Mmzstr y of Enwronmcnf Eo:est & Chrnatc’ Change & Ors., the

; T ribunal imposed ban C"i seue and use of fn‘e crackem m all cxtle /town*s

Where air quahty st pooz and ‘below and restrmted their use Where axr

_ -quahty WaS moderate nr ‘below to g1 e";d or, ac1{e1s only upto 2 hours on
spcmﬁed fec;twals It xwas aiso duected Ll’mt atle%t one AAQMS rnu‘-“t e

_set up aL every Dlstuct Hcadquarte; and 1f onlmﬁ qta,ilon was ot DOSnlbIC

) atleast a, manual stdhon was reqmred to be set up Whicb dld not cost -

'muc‘h Air quahijy data Was al%o directed to bc placed on. the webmte of the

Dastrlct Admmlstration D1rect1on as al‘so 1ssucd fox as'-:c—‘sumon{ and

rccovex‘y of compensation for vxolai,lons

L -:.3:':-01?(101' datcd 14 114 2010 '-'-0 A. No. 1038/2018, order dated
' ,23 07. 2018 in LA Ho._451 of 2018 order dated; 1/7,03.2021

- in-Q.A. No.- 67/2019 and ‘order dated 17,02, 2021 in O:A. No.

101642019 - polluted industrial areas, crop. re.ndue burning,
use-of- pef coke as fuel axid: brick 1 ilns in NCR- ‘

18 Thé Tribur’)al- h:a'é -r-‘alsb' E:o'ns'.i'dered' 'thé.issué"s' O'f reinedial action

against: poilutmn as mdwatod by Comprehenswe E.nwronmentdl Pollutmn

‘Index (CEPI} showmg 1OO mdustrml,i‘areas poliuted v1de order dated.

14, 1 1, 2019 111 OA No 1038/2018 News 1tem publzshed in. "The Asv,an Age™

Aufhored by Sanjay Kaw Y‘L‘Ied "CPCB to mnk: mdustz‘*tal umts on pollution

levels”, vide C')I’d(-‘l d'ﬂed 23. 07 2018 m O A No 451" of 9018 Sm‘t Canga

Lalwani V. Umon ofIndza and Ors on the subj ect ofregulatmn and control-

" of pol ution, by bummg of cxop rc—:s1due v1de order dated 17. 08 2021 in OA

No\ 67/2019 Surmt Kumar i, State oszmachaZ Pradesh & Ors on Lhc, :

N

subject Of c:ontrol of pet coke and vzde crder dated 1’7 OQ 2021 in QA No

1016/2019 Utkar sh Panwar Ak Cenfral Pollutwn Cuntrol Baard & Ors. on

the subject of rcgulcxtion and ccn’rrol of b1 1ck kﬁns and 1ssued d1rcut1ons

17



Order dated 03.12: ’7020 in OA 288/2020 Dubt Control dumng
road sweeping, e

1o Vlde or der dated 03. 12 4020 i OA 28"3/’.2020 R.S. Virk v. Céntral
P@lubon Contml Board the '1"‘1buna1 dwected all Mutiicipal Cozporauons

Iocal bOCllCo in Lhe NC‘.R and othel cztles wheu. dn quahty was pom and
abovc to Lmke steps to- ensure prlnklmg'of wat‘er bcfore sweoping of
.r0'1d<; usmg treatbd water ffom STPh anrl to take steps fm piantmg of
.gms::/rammt‘r ‘ small hcrbs. an‘d sh.uba_ cm the sidos ‘ of  the
pavemcnt“/load shouldms and on open d;_sty ay eu.s, inciud‘nf the
: areat; m the t:xdps of +hc éauement»lriﬂbt of way Ai 30 directed that
& 'tlw ymvwrmun may 'ﬂsu bc o.pproprhi Iy;covcrt-‘:'d £0 as to prevent
7 gmnma*wr ox dust It Was alﬁn d y tod th’tf the 1.,«“' 3 of stopping
-’burumg of biom’zs.«:/wa i:c and CONS tructm*x and demnhtwn actunue

'be duly regumtod and the iocal bcdic., m.xy aend 1.]1011' action taken

‘_Prmcipal becretarios Envaronm '

: rt,pcrL“ to t: {

' _ ev_gry: q}xa'rte_:rf,s.whdi,maj"fﬁ‘th r»’lf‘l. svnd th\,xr mpo,.t., Lo CPCB

CE 'Ortici; duted 05, 02 ”0?_'1 dn 0!3 Im 95/2"‘18 Need for Data
G1 1(i for better planvx 1) and mcnximmb

20.: - The '-rrimm_al., yi,deiofci_er‘-.-_dated ’-05'.-052;.20211_--31 "OA No. 95/2018,
Aryavart ] fcpuradc,hon u M/s Ifapt (‘m{m ?3 )rro L*d & O.‘s -referred to the
_'need'fm autlmnuc dam b\,mv ' ompxle"} to fac1l1 te planning  and

rnomtormfr It waq observcd

lri‘./, authentic datg
:Z[--'havv to be taken
by.- - the

“9" Puriher, for zmpmum:!lmc nfcaf U’!j-w?’l.i pi‘mﬂ
needs to be rompzlod@ -l lev’—*ls Invﬁéztwu
oonglstent’ | with el -
MoEF/ MoJS/ Malji 5 anm hased-on; s, the
"“'._E,nwr*on'n@nt departnents. (,J ai’ Smf cs/ DTS vl h’wc to rompde
cmta i mezr reovcc,tfup rurisdlcﬁon, nefer‘ul)lg Dvsmm umse On fhat

'cmi’*né’ monztoung QJC-‘fLJT-!b u_mvpvencnsm@I‘nuaronmcm Poiluiwn

18
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-Index (CEP]). i bcmg prapamd ltm ited to the Industrial Area.- but the

Grid. can cover. larger ‘qreas- and- aspeacts and can be source oj‘

research-and planning, It can.alsc faczlztate momtomng ofand be in

sync with. otncr goverriment initiatives such-ds National Mission for
- Clean, Gcmga, Swachh; Bharat cmd Jalshalti Abhtyan ete. Based on

_such ddta; it may alsa be-edsier to- study fearrying. capaaiu of
. dy"femnt areau to plrm STt lg’pohq;for vancus actwlttes. '

xx S

- vm ; »-Céh%i\st?:nf .{A)Itﬁ thital' frid i mztaam)e MOFF&CC,/ '
Cs - MeJS/CPEB: may consider serzmg Up an d pericdically

"—‘-updatmq Nanonal Fiwaronment Dator. Gridd  [NEDG)

‘ “linked 1o .the State: Enmmnment Dati Cmds (SEDGs)
DEDGs and further: linked to avalable poﬁals like

'_ Eonlme air/water quaizty, Sameér-and cther monitoring g
stations to faczlziate analysns, rc,scarch and planning -

Con. the. aubjec‘i It may be further interlinked to
initiatives. - sze NMC‘G/ Swachh Bharat/JaI Jeevan
L Mmsslon

Review of c'ompﬂance sté.‘-c'us”o.f directibns for- rexﬁediéi -action -
Orders_in this. matter dated 15, 03 2019 06 08 2019 20 11.2019
and 21 08 2020

“Order dated 18, 8 2019 First I‘PVi'B\V of. progress of implementation of
directions: dated 8 10. 2108 l"urther diroctions in view of inadequate
-progress S U T :

21 V1de order datcd lo 03 20 19 ‘ the Tr1buna1 cons1dez ed the status of

cdmphaﬂce by‘ Variou ‘ btdte%r U']"s yin'wﬂ'the matter of prepdrmg and
executing actlon plans for control of air poilution m puruuance -of o1der
: dated 8. lO 2018 Since there W'lS large scale non- comphuncc, further

-directions were issued

) Order dated:06, 08 2019 Second review of progress An. preparing and.

executing, action plans and to; jnclude Noise control measures and
: develop Dmcrgency Response system wlth mock drst

QQ._ Furthez rewew Was undertaken \ude ozder dated 06 08 2019

Followmg questlons werc framed for cons1derat1on

a. Whether o robust natzonwtde real ttme onlme contmuous ambient

air qualu:y momionn J programme has bc,en de_szgned as

19
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:admzttedly there are shortcommgs in the current air quahiy
oL monitoring: regime-in view § O F drea: coverage and quality of data?
- b, Whether more cities have: beeri identified as NAC’S an,d straic,gy 70
 dealwith the same has been pr epared?
¢ Whether the States with NACs. have prepared ‘tme - bound ard
o budgeted Action Plins for bnngmg zhe ait quc&ltty of NACs in thelr
e Btates within the prescnbed normse.
d. Whether the f‘omponents of such’ Achon Planc are in conformzty
with the directions in order dated -08.10.201 R
e, Whether enwronmemal compenSahorv regzmu has bee en d’emqnecz
o en Polluter Pays*p principle? '
i Whether CPCB, SPCPEs anigd l" CC:: naur, deuefopcd o public
.. . grigpance, red*‘essalpo al?.
R ’“‘m"thwr dtrectlons 1o deai wr:fh rhe sttuaﬁon ”

23. Sttitué, with, reference to céac-h Of the above questions was examined

- andg- folluwmg d]rer‘uona WEre 1ssued
L _(‘I«C‘B SPC,BS' and PQCS need io ensure ‘assessment and
installation ofmr»' réquisite number of redi time-Online Continuous
CAAQMS within six mordhs Jrom Tociau and mdh,ute pmc ress in this -
: regard ?:cfore the next the’ wl

Al hc E,\p("'ri 'I‘cam of-. ’“P’J‘J io desu:,-n a moa’el/ SOP. for sowrce .
apportr(mment and: eerrying (,(JL"QCH,J assessment wWithin two
- ‘monrhs whzcn maJ he.re crzted Jorall J’iq_ NAC& I Ih" Izqhi of

numbm oj ue A
wc}'ucfes, : ?,,:‘“iei‘?l, : ‘ne(.hun'cal
: Unp roz)@mcnt n A, ' regul:mon uf
('rnauuchon ac:fw : Lim 49 autdehnes with
‘r;gmd to stone mu.:hc:‘ ,; rmmng, brtck FKilns, thermal power
pl rits, coal hce,ncilmg, air pollufmg industiies, hot mix plants, ete.
“Resides, - activitied. - like ~crop  burrdng and ‘buming - of iush
'wrucl/ leaves/debris jO?“ Heating in winters to bé strictly regulated
drigh viclations pcrmitzr»d as has be P?L a’nno by noig ficdtions for BSZ,
J Jctfiqa Flood platm etc ' ;

Lo -c"oﬁ'cérm,d Town & Cfm,t ry Plu;nmnq devczrimﬂn_’o ,wm whatpuer

fo be. conomfcni wnh
: ‘"!'*Zt ]

_ ey for, y ".Ambu,m An Quamy
{AAQ) momlmmg an 1 (I‘J} \bl.up"n le 1JLA])1]C ; eness. inghad tunp of aclvmoty to 1)ublu
for pr chntlon angd C'om.mi of air uofnmon i

academic jnstiniions and awareness progra: NLes.

20
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.C‘oncemed Slaiee, mayy c,volue enfovcement mechamsm Jor

closing/ shifting of mdustnal units cthc;' than houschcld industries
from’ residential/ nor- confonmng areas i the. light of law laid

" down in. M (o Mehta 8. Umon of Indta, (2004) GSCC 588..
-SPCBS/ PCC$ necd to develop mterachue pubhc gmevance
redressal portals ori the patfern of CPCB portal ‘ ‘quee: withir
-two mcnths 1fnot aZready done , o '

Aci’zons PIan nced tor be prepared by States for t:w additional 20

VIT,

VIIL

X

XL

XTI

S XV,

| -samemanner

; The CPCB

NACs on'the pattern of 102 NACs within'three months and after
L itg approval by CPOB witkin two months, ‘States must mmrzie time
~ bound. actwn o1 remcdzatwn wu‘"un next three TIlOi"I,ﬂ'La o

CPCB may f' nalve the andzng actzon plans wtthm two zfnc:mthM -

Environmental compenaatwn may be deposited by the defaulting

Staies in. tcmv,s of our ot der dated 15.03. .?OI 9 w1fh ihp CPCB

szehne prescmbcd for rcvzcwmg actioft plans wuh regard to its
report dated. 15.07.2019 by the CPCB for Jurther micro planning
may be reduced from six mcnths, preferably 16 fourrhonths. CPCE
may gwe appropnate dzrccttons io the SPCIS’S/ PCCS accordingly.

CPCB must forihwrth conte ouf wtth a cornpensatzcn regtme within

two months for-air as well as nozse polluilon to. me cxient such :
norms have not yet been Iazd down RO A _

Hauing:. rcgard to aduerse zmpact “on. pubhc health and
constitiitional mandate. that- right: to ¢lean air'is. a fundarnenml_;
right,. the. MoEF&C“C may modify the "NCAP by’ TEdeU’Lg the.

hmehnes cmcl mcreasmg the tar get for reduchon of atr potlutzcn

"Nozse Lumters need 1o beﬁ mstalled on potennal rioise polluimg _
dewces, mcludmg retroﬁttmg the exzstmg devices, Appropnate C
" diréctions bé’ Ls.sued by the States/ UTs within three moriths in the
- X by this Tviburial for Delhi vidé order

* dated.01;08:2019 i O A- Nc 19/2016 Hardeep Smgh &Ors, vs

SDMC‘ & Ors

The CPCB™ may alqo eualuate exx&tmg air. qua Lty monttoring
mechanism of all States dnd Uls and furhish a report to this

- Tribunal before the next date in terms of capacity of its scientific

and technicd ipersonnel Both i teriiis of humber of pérsonnel and
skill/ competernce. and outredch prcgrammes on pubhc AWareness

'_ -,cmd suggesttons for 1mprouement C

Systemn darid preparedness by way of moek dnlls and measures to

- be taken in the scenario when air pollutwn Zevels beccme severe
plus cmd severe

Thc SPCBS and PCCs to subrmt detatls of conscnt ﬁmds to CPCB ‘

and this Tyibunal within fwo months alongwrthActzon Flans on the

. basis of template provided by CPCB. CPCB may scrutinize-and
approve such’ action plans w1thm two months in accordance to our

21
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- order dated 22.01.20191n.0.4. No 101/2019 Ifmally, the State
FCBs and PCCs may | execuic theu‘ Aouon Plans within next one
' ye’ar thereaﬁer - : -
XV ".The Enwronmenml C‘ompensahon !ewed bJ ,State Transport
‘ Departments may be divided i the ratio of 50 5 25 anmongst the
Slates the SPCBS/ PC‘Cs and th@ C,PCB »

Order "dated '2_0'.i1'.2019 'I‘hxrd review«of progrc.ss < direction to
remedy inadequate . monitoring - and-" enforcement by strict
enforcement of polluter pays principle and steps for acuountabthty by
- way ofadverse- ACR antr:os e}{plmrnr‘g‘ use of Campa It‘unds '

24. . ’l‘hereaftez't- -vide_' -ordm dawd 20 ll ’9019 i'ur‘r.hel progress was

1cv1ewud W1i,h 1<.fe;encr4 to thc rhrc:chons i sued on 6 8. QO 19 in the 11ghl of

tbe “'E“DOT"L daief,g 14 11 ’9019 fﬂed bv the‘C‘l’C,}_% HmCP procrl 88 achicved

Was 1'10f udequate f\.lrther 'dnn,ttionq werc 1Q'~3ucd on tho issues  earlier

. : klmg thc—‘

R

& onqmel\,d a; wc,ll as tne 1951,1& &

__rle_{-;r_n . 0_1 . remematzcn of

: legdcy qute dump :am,s which’ w.ere ) :uoj:.a';_-s'o,l_ir'éeij‘of alr pollution, -

: chc‘rsely dﬁegtmg publ ¢ hc ’lll‘h Dire ‘{.om;f_%sued}j-ir_lz.,t}'u_a. saidiorder are:

2 In wew ofabom. e d‘“f@ GSIOHOWO

]

: Jear anél: quarterl Y progress. reporrs Jumtshed to CPCE by
gl the .S‘PCLS/PC(‘S First such repert may be furnished by
- r Q1.04:.2020.0 A0 'such 'smhons srmuld be.connected ioc the
- oger verczfthﬁ'CPCBa data: cZz«‘plaJed at the national portal
“on-online reéaltime Basis with AQI in public domain. CPCE
may have its -otn glations at such ¢ritical locations gs
~sonsidered reces sarif. .AZZ the 12, noaf ted parameters should
: bv; duly monitored by -the CAAQMS. I defaudt of complidnce,
S CB/PCC“‘ will be: hable tOp(LJ(OHlpGHSJ,f"O?L @Rs. & Lakh
. :pf’? month starting' frofh 01:01.2021. Failure may also he
reflected: in 1he A\Jc‘? O,f *re\ J‘f[emt)om ~Secreiuries of
PCBS/ PC(;S R SR o

o I’rocur@rneﬂt Qf z'eqmpm em*c mm,' on,f?mbiu be throvugh
.. Govermnent, I za;: cting. ! (CGM) Fortal. "G'ouf of India.

“CPCB may take ste ps o have standc rdb/qnncz fications and
Lo occredned/w,puw e*rdon, nof"gf“ ocﬂ ori Haen utd portal. CEQ,
cM may alqo takru' hege Sbary -SLG{'S . ﬂ’f moglter

SPC“Bs/P(,-' g ‘ awed on. whrch
,MOEF&CC, maJ tah 2. ;w up action in terma of
direqtion para di" of or d 21 d’u‘ 2 glelo 08, 2019 guoted abouve,
SPCB&/ PCCs may !urmsh orﬁon talre. rﬂpmt to (,'DCB S0
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that CPEB can’ file” an. appropriate Jreport before this
- TribunaleFor-any default, compensation will be liable to be
paid @of Rs, & lakh per-month after 01; 04,2020, Fdailure
“may also be reflectell in the ACRs of the.Member Secretaries
‘of SPCBs/PCCs.  MoER&CC ‘may . file tompliance: report

- bej’mre:‘fthé.nex_‘t‘-dat_é."-f' e

Y - TheYevidiv of master plans may now beé-ecarried out in the
Y lightiof the stidies within stx months. from the date of such
. studies. invabove terms, Mechanism “for-shifting industrial -

o units fromeresidéntialvareas may. be' evolved immediately.,
L et Z?Cjthji’MS.?-iLQSIjéCtS‘ be'complied by the allithe States/UTs.
. vang reports fﬁ;ﬁi‘s‘-hﬁged"@?Q;.'{the.::‘;C_‘PCB;{--Tl;‘te"Chie—_zfﬁecretaries g
“copwerned may v monitor  compliane, cdn - default,  the -

- ‘eoncerned Stdtes/ UTs will be liable 1o pay compensation @ -

" Rs, Gitakhs per-month after the stipulated timeline: already
- mentiened. The comperisation may -be recovered by the .

- States/UTs from the erring.officers and appropriat entries

- - may also.be made in the ACRs of the concerned. Heads of -

. the Depuytieiits: The CPCHB may.prepare a-romprefensive -
" - report and fumish the same before the next date.

‘i) PGRPs majj be deveéloped for the remaining NACs and report

- Jumished by the SECBs/-PCCs to. CPGB.within two months.
I default, SPCBs/PCCs concerned . will -be liable to pray
. compensation ‘@.Rs:. 2 lakhs per month. Srom 01.02,2020.
CPCB- inay file a compliance report.  Failure may also be

- reflected in the ‘ACRs .of ‘the: Member Secretarics cof

v)  Compliance may. also be ensured for the remaining- cities

. end report fumished to' CECB by the - States/UTs by =
. .31.01,.2020. In default, compensation will be liable to-be .

- paid @ Rs.. 10 lakhs per month. from 01.02.2020, The .
., compensation- gy, be recovered by the States/UTs from the"
",'-er"_r',jiiqlg-;"Qjﬁqe':‘jS_Sza;idi_;apbro};’*-{f—‘i_&f(g;_ei1tr*iés_ may also be made in
. the AGRs of the Heads of the Departments doncerned..

i) Let.the approved action plans be executed. accordingly in

© o terms of the timeline provided: therein and compliance report

+ furnished by Chief Secretdties of the concerned States/ UT's

v to CRCB on quarterly basis starting fram.01.04.2020. CPCB ‘
© ki mayfile complidrice: report before this Tribunal. Failure on

“this regard may be visited with adverse consequences.

't the' States/ UTs ‘énsure complidnee of directions with
U iégard 1o the reniaining cifiés in terms of observations in
| Para 18 within' by 30, 06.2020. In default, the States/UTs
il beliable to pay@ Rst &lakhs per month till compliance.
The compénsation piay be tecdvered by the States/ UTs Jrom
the erring officers and appropriate entries may also be made

e “Min it?w'ACRé Aof“fﬁé"céhcefhgd Hec&ds";é f the Departments.
i) LettheNCAPbe ‘;'@t;fs'ited;-_in teﬁr‘msAo_}n’ obséruaﬁons in Para
220 before the next date, failing which the Tribunal have no
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ophon except 10, take coercwe measures agamsi concernec

S oﬁ”c\ers

i)

Cxti)

xiv)-

neces sam,' step

by 81.12:2019in .
f‘compltanco Teport, ) Jd' before the n@d date (As aZJeadt'

' SPC“BQ/FCC‘ Ly lve

. Ll complianc}e?-‘o
recovered  from. i

L Qonsqlldate._

: .f’*r S_pec"za'l

: -Let fhe dl?‘eC‘i‘LO?’L‘S for control of ?’10158 poiluuon be complwd
L aith. in terms. of obseryations -in, Para 21 and report

Ffurnished to C‘PCB by 31.03.2020; CPCB may furnish 'a
Qmprehenswe report to fhzs Tribunal. If the said direction is

ot complied with, the defaultmg States/Uls. will be lable

to pay compensgtion @ Rs. 2 lakhs per monthwhich may be
collected by the CPCR and récovered ffom the salary ofihe

~conecerned Heads of the Dewanments

‘enl of requbbﬂe equzpr*lems may p?Pferany be
Gowrr'mc,nt - mmke‘mq (GeM) Portal of Gouvt. of
India. -~ CPCB™ * may = - jiuke “steps Io have

_ qtcmdards/swemﬁcahons and a(‘uedzicd/repuz(,d vendors

notified on_ the sqid portal’ (“F@ GeM THCEJ aZfso tafe
5 .;;fn. the mgtr.

A

Let th@ eualuamon of momtc:?mq 'stations be done posziwelz;
ariyis of observgtions in Para 22.and a

direcled, the evdlua Q'
of scien ﬁﬂc ard w’*nmqgl c‘apac'tu but ai’ s‘\; c#j'cciw(‘ness of

"ihe oufreach proqramrre

. Iet the step&* -for EPb br)g.zaken as mﬂr obser L'auons in Para

23 and. complidnce report. jllec f:,erorc the neyt daw The -
States'-have. Tiot: giten
'wosmvch, be.done! ’10 1,*7'1 faz]mq wm\,h Um
Tribunal -hovesnn: opuon e.xc*cpf io fafu, eoe zcw_e TNeASUres
agm LSt once,med of]”cc,rs Sl e -

By 'm Chhamsgar‘l State PCB ig du'ected to take remedial
steps and rodify its. action p’c*n on the subject of BEC and
~Consent ﬁ/mds i tcrms ofiristructions of C‘PCB and direction:
ofthis Tribuingl. Py
' by B1.01.2020. Vi

guhdction pmn may be Jfurnished to CPCB-
1so-disapprove the . inaction by other
,:;ICB'%JPC‘C‘ 7 ot comvuma awith the d ractiond, All other
v achion pians  latest by
',j-l"he:érm SPCBs/ FCOs will be luble
‘Qmpensauun @ Rs. Slukhs per month
directions wihich may bé linkle tu be
.," onicerned. Chdaiméen ' and -Member
Secretaries. Fm’u TRay ai HO. r,‘.s reflec fed i the ACRs of the
Member - Sécre ‘ '("J CER may. file a
; 'F“c nmt 1ate

e,

31,01.2020. n'defa

3 wEPcS, CC cingd concem@d
s'whﬁihu apam r CA’MI‘?A TGS Cer be ulilized
i ondrive in, 192 N"Cu. .80, ﬁu’th@r
ncct,ssary ar*fzohf ua-f;u'cen, and’a” wporl /"umzshed o lh19
i‘nbrmat by rhe Nu &L,C uejo*’a th\, next date.




thm Tmbunal hao already Lssued ewchaushve directions in
;.-O A No 51 9/201 9 as already noted m pa:a S above,

xu) Wzth ;egard to ﬁnalz,za,hon of Emergency ReepOnse System
. "~(ERS), we. drévof view that the Stdte Disaster Management
i G Authorities in coordinafior with theSPCBs/FCOs and State
o Unitsof Meteorologzcal Diepdrtments miay nclude emergency
cas.a.opart -of  disaster: management and. : deuelop ERS
accozdmgly whzch may be pla.eed 10} publw domam

xvt) The Siaiee/ UTs whzch are able to succeesfu l Y control air
e "polluuon in médsurable: terme inrespect of 122 -NACs may
., place- ihe:r sucéessful models and best. pract:r.ces on their
- respe L,},LJ{/ websxtes for the Z?eneﬁt Q fothers' .

"Order dated 21 0S8 .20'20' Fourth Review of progress in. aetions pldns
for control of aly and noise pollution in terms of oarlier directiOne in.
‘the 11ght of report about oomplianoo st’ttus ' - :

; Major deﬁoiencies in complia ve. status found and furthor directiona )
issued: inadequate monitoringf' 't'ations, lack of .SA and CC studies,
_lack of ‘micro plarining;” inadequate procurement of equipments for
--control of noise, Irck of adequate initiatives in remedying legacy
‘waste .sites, Iack of - coordination ‘with disaster ‘management
_ authorities to prevent environmentftl disaste;s -~ remedi,al dzrectuon.,

. 2.5. The matter Was Iast cons1dered on 1. 08 2020 in the 11ght of repor ts

of CPCB dated 06 {)3 9020 21 07 2040 and report dated 18 08 2020 of‘:'

‘the MOEFF&CC dechnmg to 1'eduee t1me for abatxng air poLumon unde1

MY St

NCAP and two reports dated 06‘03 2020 and 15 07 2020 flled by the

. Overmght Commlttee for comphan

ironment_lssues for the State of

Up, heeded by Juc;tme SVS Ratl e, .forrner Judge of the Allahabad ngh. -'

- “‘Court at anknow 21 ’I‘he Tr1buna] 'revmwed the progress po1ntw1se and
_also conszdered repoxt of Mm1st:"es of Road Transport & Highways ‘and

- 7 Urban Development dated 16 062020 W1th reference to order in OA:
773 / 2018 on’ oVerld.ppmg 1esue The operative part of the order contammg o

d1reeuons on’ ,eons;derat;op.of all_r the }es\ues 1ees _fo_llows: ‘

"L “Divections:

v o

o

% Constitutecd V;(lc, ordu clatod 16 Od 20’20 OA 6’70/2018 Atul %zng,h (‘]mnl)an v, Mnusm af .
Environment, Forests and Climate (,h ange & Or S, . o

25
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~follows:
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In Vi) of t}'e abovc, the d1recnon&. are summed ups as

il

’r‘he work Gf complemng remmmrig 1 7¢> momiormg stations
needs to be- cxpcdlttorxsly ‘completed: within next six
months “Work: i this jegard muy. commence within one
month, which may 1 be monitored by the CPCB, by holding

periodical” online meetings ‘with-the .Chairman,/ Member .
. Secretaries of State PCBs/ PCCs or other anthorities. The

funds . -available under C T the consent

Tnechanism’/ enwronmenml tecompensation?  mdy - be

tilized, for the purpose by the State PCBs/PCCs. It will be

o preferable that out of the above, 28 stations are sef up by

CPCB/: State PCEs/PCCs jointly-fwith CPCB financing out
of its BC funds), foZlong an appmpnaie pJocedum to

- ensure hest price and quahzy,

MaY Commence
-~ months) State:
‘undertalke:  tH;

- Carrying Capacity. ‘and: Source .Ap?ﬁOJ fionment studies
~may . he s1multarwously ‘undértaken by the  $tale
_PCB@/P"C,S, - t';lwmg --i‘ija_e‘-'*' c,on_,cnt mechuanism’/

cnvuonnw;'ﬂai compenqauon’ fuﬂd Worle inthis r'egard
wzmm onemonth and complc,.ﬂed in six
GRS/ FOCs will “be. at. liberty to either
_udy YinHor or by humg any -other
agencies. However,: asfar abipos: sible a-uniform policy
may. be. ac,opced inithis rcgmd wikich inay be finalized by

- the: CPCB.iin-cons wltation witn all: State RCBs/PCSs in

same manner as n mre stiond i unll be preferable that 25

" such smdteo‘;-mc “vonducted: jolntly by CPCR/State

set apat‘ten ;
- 'I.et.ﬁyther
" whic

- SA/CC Studies
- interest ofputh'

PCBs/PCCs: {Loith: (‘ ‘PQB ﬁnancmg dui of its b(“ I’\undu) to

258" ofpro]lelhnq/biafhnw po.‘! uunq ac,twmcﬁ
coare: found unstistamable/fonsconforming < and
beyond canﬂqu capaczi Y of ' NACs, as a consequence af
or m‘hc:r:,mw 2, to other locations, in the
health-and protection of envirenruznt to

: Jwe eﬁ"?ct ta S simnablc, D’—’u Lopmem prmcxplc be iaken

by the States/ UTS;

173

The States may take fun‘,wr c,u,ps to st up and operate

‘ PC};\’FS exp@dmouslv,', within three months. The CPCE as

el ast

i protection. of ers ji
- undertalce

e PCi ‘3,/PCV‘9 may }o./aluvi Sunztioning of
such portalg on. real time’ ba.m “inc the direction of
ronm»f I peiouiar r,z,zall,s ig.-mai be
¢ ihe number of cdomplaings received;
Pffecﬁue’ °1op° ~for redressal. talkern “ond improvement

‘ auhwued eiicd plamled ‘w'uch oxurczs@ may be ongowy but

“and repoit juc,d s the Stat
' 3w1thm on.ﬂ mom*’z therea ﬁé:,

vl

‘alread‘;pr p'

‘ mciudmr* . «"um:r

n the ﬁrc,t ,fﬁ‘mnﬂe iy he. r:omm?ed as orn 31.12.2020
'L,Bv/ e ‘C‘C° With the CPCR

n'.wZJ udaeu 9() J\ ’iC:‘; be completed
; '_plano fo. 102 cities,

Ali the concerne
b m:ng, where (?z.',er
ting rand noise generating

. ﬁre crc;ck@rs mm’ give Lnformc'uorr about t'be stafus of
: complmncu of at,.v\n plun&, asg-on 3A 22, 2040 fo CPCB



‘ibe'fore' 5.1, 2@2i ’I‘hfy may atso give mformaﬂon in a
tabulafed form.about the extent of impravement achieved,
zf any, m terms of reduchon m pollunon load. Steps in .

' vu ‘ Evel. planmng be undertakcn in respect oj
L the concemed State/ UT 'exppdztzously and

('\

Y1 A The Staies/ UTs'may address the gaps dommuinicated by S
LS thé CPCB with réspect to: the action plans for (*ontrol of o
- rvise’ pol[uﬁon‘ cmd the;fStates/ UTs which have not yet
fum1shed their, -action.-plans may do so poau’zvel y by
+81:12:2020/ Compensatzon regime: for violations of noise -
_ pc;lluf on-be apphed by all the-States/ UT's;
""ix. ', - We ﬁnd that, NCAP for reduiction- of air pollution does not
N Jully meet . the, mandate of sustainable development. = ..
« Violation of laid-déwn air pollution levels resulting in large
- number. of death,s and diseases needs to. be addressed’
._u--f.expedmously Targeted time - of reduction of pollution
loads néeds to.be: reduced and planned. steps need to be
stem. Y unplenﬁented on the ground, MoEF&CC may take
further action 4§, per law in the I1ght of observations in
. para 19above PR 3%

Bl

“The. States may unlwe CAMPA funds, _unden‘akmg special
aj]‘orestatton drives. in’' forest lands or other permissible.
" locdtions in 122 NAC‘S as per-CAF Act, 2016 to abate..
pollu‘zon in the said cities, The ‘CEO of CAMPA may hold.
©a video” conferencmg wzth all the States PCBs/PCCs. to
coordmate and faczlztate the unltzahon of CAMPA Funds

. ox Let all the Siates/ UT's. take further action for procurement S
o of- eqmpmcnts and. tahmg other steps for control of noise- . B
s polligion in:] 22 NACs:as discussed in para 20 above-and « '
. diregtion, (viti). aboue including.. applymg compensation: :
regime:- prepared by the. CPCB .and f le their respective
reports, of status of compltance as on 31, 12 2020-by

cee e 15120210 0 L
XL ,; et further sfeps be Iaken by all the btafé’S/ UTs fo

; mahse ERSs. in terms, of suggestion of the CPCR as
quoted above Rio para 24, .constituting a suitable

- -mechanism. SImtlar to. Task Foroe under GRAP Jor Delhi-
NC‘R and, . mformatlon ﬁxmzshed to the CPCB by: -

. 31:12:2020; - : .
‘et fw‘thgsr si@ps be taken 1o plan utllléCLflO?’l of consent/EC
ﬁznds by all the State PCBs/ BCCs in the light of order of

" this Tribunal on:the ‘subject dated 24.07.2020 in O.A. No.
102/2019 Ashtsh Ruimar Dixit v’ State of Uttar, Pradesh
& Ors by 31.12. 2020 Itwill be preferable that MoEF&CC
~with assistance of CPCB lays down an institutional
L mechanism. on the pattern - of \CAMPA -or otherwise for
o proper utilization. ofconsent and. Ecﬂmds‘ available with -

e l, -~ CPCR/ State PCBS/PCCS PR :

e .‘.-xm. Let CPCB issue a fresh dtrec*hon with regard to the  :
L remedzatzon of legacy waste - sites in. the light of

‘t.

SOkt
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deﬁaencmes notwed by the CPCL? and coordinate Jurther
- qetion” with the concerned Urban  Development /Local
- Bodies /PCBS/]?CC?/MMHICIPCLI Gorporahons Atledst one
&ite may be remed:.azcd and made a model'of compllancc,
in each of the 122 NACs. Where ever. legacy waste sites
. remediation. hds. not commenced, it may ‘commence
- earliest having’ r(,gard to the fact that timeline under
<statutory rules o compleie such action is 7.4.2021 dnd
- continued delay, 1§ detrimental to public health and
: enuzronment Informatzon of comphance stutus as on
31.12.2020 bc?ﬁ,tmzshed to CPC,B n terms ofobé:eruatrons
S L inpara 24 aboue, .
5 Kl -_-‘,-;-»'AZZ the- StatceO/U”f‘s and PC‘B/ PCCS may take: stop:: to
o coordinate with | thé State “Disaster Management
- Authorities - and-  Meteorological + Deportments.  The
-observafzons of ‘this - Tnbunal zuh*e dealing with the
e problent s'of fré’q‘,cent enwmnmem‘al dLsc*sicro it order
P dc&tea 23 07, :2 i OA 1d4/AO/BO ‘Newrps Ttem published
aily “Inclia- ’Ioday” hi?ud “Masswe fr()

rcpcrtuA bc filc gpithe 'QPC‘B for" ubmzsmon of

. . conspliddted report fo. l‘hl{;; b bunau Caia
xv. o MoRTH: may: “toke ﬁr,rﬁwr P ompt: acnon of undertaling
' earying’ . capacity - studies’ with: regarel to.. roud
zrfras*?'uciwe sp.?ual?y"n 122 NACs;" t.'uobtgh Centrel
Road ‘Researeh-Institige  or ey other agency. which may
bt ﬁuanced Dby CPCR vout :of compensdtion - furds- or
- otherwiser:Onthat basis; p oper policies be prepmed To: -
. deal IUIHthE"?’HL.nZ’)C,?‘ offve _ beqond parking capacity
Qe UingG: pacatJr cmd“‘ ritting ardryroriregistration
' Ofnumbrl"ofupfuci’cs park
10 reduce congesuon,. unr@ovlatcd pcbrkmg and  air
5 ‘pollumon loads 122 NA(A, CPCB may coordirate with
thé& concernad: Mmrsfn s oirid flf‘fj[ vint 7!11\ T‘rzhunrzl with
o thie ow’comu,“ niihs next TEPOrE; :
XUl . The recommendations of this. QJerr,ghf ("ommztten, Jorthe
. State of UP, _S'.rpport (wtr’d 5,07, 2020, need serious
~-~:«--conwdemmor- and action. by’ the cor'ccm@a ‘authorities in
the Staie of UI Thiz: Chie 'afary Ur may ensure
o flrtheraction in the State. ately ewm owm ) mh " mJ be

by
/N

Nyl i cf chw on °tgmf Acant

feot io mf@ of Iacu cmd

‘ ',,-m. e m,on

S 'enwronmea'

. directed: By

L in0A 606/2018;

T oxvill, .GPCR may file. s o
C L January 31, 20217 ¢
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. 05.04.2021 in contin

| 15.02:2021 mehtioning

Consolidated Report of ‘CPCH’ duted 05042021 with regard to
- compliance statis of directions dated 21.8.2020 . | _

jed:its f_ﬁx;the’ff _:(_:o'ns_oi_idatéd_ report on

, CPCB’ Kas i

the pointwise status as follows:

“4. . ‘The work of compléting  rematning 175 “monitoring

“stations needs to be expeditioisly conipleted within. next six-
; may commence within one month, -

~ months, Worle in this regerd may niee with |
which may-bé ménitored by the CPCH, by holding periodical
~oiline: meetifigs: with ‘the .

.. State PCBs/PCCs. or. othe

- may be utilizcd for the purpose by the 'S P
<be preferable that. cut of the above; 25 stations are set up by
CPCE/Stute POBS/P
‘ EC Junds), jollowing cn ; Hp_rdp’riatg procedure to ensure best
o priceand qualtty; o) S S T o :

-t As perthe Direction of Hon'ble NGT, 20-new Continuous Ambient Air
- Quality Monitoring” Stations (CAAOMS) have been installed in non-
ai'tci"inment_,'ciﬁ'esZduﬁngf'tf_ie period and .as on date 193 CAAQMS .-
- installed in. non‘aftainiient: cities: ‘Otheér-states are in process; of .

- information iS'be.if‘;g'-tcéllédtgdijby:‘_C_fPGB’. g

“vinstailation of “the - monitoring - station -as. per the criteria and

The proposal for setting tip of 25 CAAQM Stations in Non-Aftainment
. Cities his beén approved under EC funded project for Rs. 25 crores - .
Py CPCB. Capital cost Rs. 1 crore per station has been sanctioned to .
20 States/Uts SBriinstallation of CAAQM Stations in the identified 25 .
.+ Non-Attainment citios (ANNEXURE -I). The Operation & Maintenange. - . -
- - cost shall be borne by respective SPCB/PCE: Sanction letter has been

. “.issued to respective SPCBs. for signing of TOR torelease funds.

©otl Carrying Capacity. and ‘Source ‘Appertionment studies
+ - may.be, simultaneously undertaken by the State PCBs/PCCs,
o utilizing « cthe.. fconisent . teéchanism T fenvironmental
- compensation’ Jund."Work_ in. this regard inay commence
" within- enemonth and completed. “ift-six" months. State
. PCB3/PCCs.will be at liherty toeither undertake the study in-
' house or by hirlng any:other dgencies, However, as Jar as
possihle . uniform peolicy may be adopted in this regard
which:may be:finalized by 'the'CPCB in:consultation with all
State PCBs/PCCs {n:same’inanner as in direction i It wiil be -
preferable-that ‘25 such.'studies are ‘conducted- jointly by
‘CPCB/State- PCBsPCCs.“(ivith" CPCEB financing out of its EC

Funds) to set-a pdattern;. Co

As pe}; infoﬁﬁaﬁon pi*dr)ided by ‘states, Source Apportionment (SA)
study is Completed in 09 States (14 cities); under progress in 15

29

ion-of earlict reports ‘dated 08.11.2020 and

Chairman/Member Secretaries o f -
authorities; The funds available

- under:the ‘consent mechaniss fenwironimental compensation® .-
7 by the State PCBs/PCCs. It will

"CCs jointly (with CPCB financing out of its -




2 enuironirent 1o.g JlUu “Effect-t

Siates (68 cmes), cmd in proposal stage if 14'C‘£ates (40 cmes) The
de’tat '%tatu 13 enclosed cot ANNEXURE -IL o

C‘arrymg capacuy (C ) ogres.b in 9 States (42

dities); and in propo'sah stage in- 18 Staies (51 cahes) The dctazl‘

stafus is e)nclosed af ANNEXUPI) iIH o

. CPLB requested: SPCBS/PCCS to propose Ihe name of’che 2-3 cities
from: thew respective statés Jfor-joint SA ahd CC studies. 25 non-
attainment cities .are 1den1y” ed, based on ‘the criferia deueloped by
GPCB and in concurrence Lith SPCRs/ PCCs. These studies shall be
‘done baséd on ﬁ'amcwo;'k/ mcfﬁodology Prepared by CFCE by
e A SINGGREBAR G Z“undw Thc Zrat of idl: snuJaed cities i encloswl at
' ANNLXUPEIV . R

ii Let further=' "tt«pa af prohlbiting/shi_}‘a,inj [polluting
getivities cwhich are found' Unsusteinable/non-coaforming
et bcyond carrying: capacity aj‘ NACs, s o consequence of
SA/CC’ Studiesorotl eripise; £9 other laca*wn.s, inthe interest
of public: hcalth: nd protéction of environment to give effect
}to, B Jstainable § élopmcrlc’ prlrtﬂiple “—bv : tczkerz by the
et s/UTs e ‘ Sae

é

.f.

1ams for icps s f proh’ T -s‘hgﬁ*mg po luhrig:'acnvﬂ Leo whtch are
Fourid: unSustamabie/ non-uonjonmng and bayond darrying capacity
'of ‘NACs: 18" provided: by B2 ;tates/ U (Jammu & : Kashmir,

T Uttarcﬂﬂhand Telanganct,

radesh,

suChandigarh,.

- p (s J_ 20
- 'wgmdmg smﬁmg of polmtwg 1ndu°tnus- A cm,f cacuon plan “The
de‘favl stams is enclosea cit ANI\TEXUA RE - 'I/ ' : _

- Kczma’faka, Tmmlnadu, Aﬂdhra Prades\h Hunachal Pzadesh
: Mahmabnt?q, C‘,‘hhai“tsqarh - West i Bengal,- Assam, Puniab,
G‘j'mndzr Th SPCRBa/FCCs. rwwe informed that' the: “steps of
_\ \ g/sl“uﬁu’tg -poll; ting acz‘whew Lawhich care  found
u;nsusfczmabi’c/ - corg‘omaung.-‘f. ' ':_yor'd “carryng capacug of
-NAT'S, ‘as-¢ conscquenae ofSA/CC Stidizs ‘or. o*herwwb, to other
loodtions, . the tinferest o “ipriblic | Tealth and proteci‘on of
‘Susiama i ‘;.Dpv‘?lop*neni’ or mup

' wd be‘ dcmc c.ﬂﬁer cor, &

hu @in varioyws

o) sure . of non-
gewtagging of the

fIfP il :{Jal ir ms
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‘West Btzn_,ral PLH'LJL’lb Utmr: '
i “Karnatala, -
i Pradesh,

vy ,action pomt-a_.' R

%o 'r'necm»g of’ _

le uol Committee -

Seonnections to .

.



. PGRPs expédma.,cszy it

L .Maharashtra
. <Pradesh, "Teﬁanga. Q- Uttar
T and dht)&ﬁ '
.Naualand & Cha
R Taddress™” grievanees e N3 ] ,
) Chhamsgarh Jharkhand, , Kczmatqka Nagaland Tamilnadu, &
Bthar). The: detarls along-wtth.fhe redressal st‘atus are enclo sed at
.ANNEXURE* Vi i s

S ey e e . Status ofComplafnts- S
o | State [~ Naaf T | .
No, | -~ Complaints Effcctive stcps Remark‘: B
: e ;.i,-cntwri ‘ .
B D Berween O’/"’ 10, 2020_
R BT PR -3 o 31, 2.39020 {2
1Y Delni, 4624 . eom ints, S De_lhz.ﬂNCR ‘
A R R resolved (60 %) 76’9“1071
o Himdchal - T ":' 26 complamts f‘mm 01 04,2030 to
la Pradesh j: 28 "resolvea" (93 %) 31, 1..2 2020
e Madh“,/a T . No mfom’zat‘ton B
3. as Prcxdr;sh : d f, - 'I‘uTZ 14 12, 2020
‘-f”_'.-,.i,'Uttar N O Y £ co%plamts Between June '
| Pradesh . .59 T | resoled (97 99)| 2020 08, 01,2021
A5 --Gr_ygrat«- E 'No cornplamts reéewed 112'1 date D

on portal wzll be' ubmatted shortly. e

' "-No mJ‘or matzon 1 provzded Y.
”“‘wand:garh Chhathsgarh Jammu &. - Kashmzr, Jharfchand

- Rcyasfhan SF’CJ,? mfrnnei t}wt t}u:* wor;’c zs not ?elafed to ﬁ’u: state
-board T . R ;

takcz farther steps to setup and oparate
hree mornths. The CPCB as well
e 'qunctioning ofsuch portals
‘direction’. of -protection aof
n particular analyais ‘may..be’ .undertaken

on . real time ‘I)asis <in 't‘
_envi.rqanz-{e;z_ﬁ '

ver*zent achirved and planned.
Mgoiﬂg but in the first ins*ance may

. i 'ﬂ_led by the State

thin one moﬂth Vtherr’after, :

‘he Publw Gn@m ce Redre scil Portal (PG‘RPA j 011 zhs pah‘em of

i Sameer app for Non—attatmnent citles 1s. deveioped by, 15 States. 7

(Utiar akhand Jammuy & Km;hmu _Gujarat Rajasthan, Meghalaya,
,_Madhya ’

‘:{mr.-‘.s" (Assam,

Y With regard to complam redreusal status dﬁtml prowded by Y Delhz, e
_ Hrmachal Pradesh Madh Ja Prade h and: Uttar Prade h i§ given .
- bejow:. e RN R A R

West Bengal SPCB mfonned thaf the defazls of complamts received

tates (Andhra Pradesh Assam,

Kamataka, Maharashtra Meghalaya Nagdland, Odzsha Punjab

31 .

alaints: received, cffect:ve steps for_' R -
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_Ra;a:»t wm Tamunadu, Fzr’?anaana, U'ttamkha'nd ‘und - Bihar,
; reqcuqu dtatus of Complamta on. Public Gnevance Redressal
' Portal :

f’, Action plana ‘.m newhf qdded "O NACs‘be completed
; : .-pattern of “such plans f 102° citi es,

"per Hon’ble NGT order.of'CDAr No: '681/2'0‘1'8‘ ‘and: criteria
ized by CPCRB for: SatEgeriENgG Tonsattaipment cities.” List of
teiinnient cities hes begn: upaawd by CPCB ticised on
- ‘the period. of20"5~2019 on 21.10.2020° ‘arid Q2imore
olficsinamely. Gordakpir in Uttar” Pradesh and- Mudural in

" ramilnidu added to the list. The. totel 134 nomattainment.

_'czhc iaentified baSPd ot air quulf.f:J data jor the pcrwd o_)‘
20352019 ' o B

:-, -‘_Ouf of toml 22 ‘-:newlg aaaed NA'
: Bar'rackpore, Dty

Haldia,. Howrah &
“Wadodara), Andhra

Kadc’pa, Ongele,
( i -&' thanagamm}, Uttarakharid
i "‘-'-‘I‘amiln dLL : hy & Madurai),. ttar  Pradesh
{Qoral, pur) ‘and - Telanga G _(San\;areddy) are ; approved . for
urplcmentcmon one city ‘,M,_ ﬁrasr:tm {Thene) was requested to
s_ub’r it mumﬂd _,)Eans Qs per t}w recommcndanon uf th,e three

“onmhuncc
ore 10._-.. 402

zLCT.L\,]L} faken/:nfomcmun rece vf'd \,r m ”Dclm’ <Ar*dh'1'a Pradesh,
ady, Uta czfchancl P“uruab, FHimachal “Tradesh, Madhiya

<M wraq}lfm. et J:Benqat, i, 1\*agoiard Uttar
-Chhaimgam'_ (/dts qa Kam Lata I\Ja .LVLd Jammu & Keshanir,

Pf adcﬂsl L,

Ve

' I\cgaathan bPCB c*ommumca‘»d 1h<:.'t Li‘.!b P'z e(‘ﬁon 15 not :@uaued to
thig. mfate Bogrd:daned’ Agsﬂm F C‘B U’L_]O:'I Pl
a0 =*vbble bum' 1

icorh, -Gujarat,

R PR

e encloséd: at

’21 cﬂJ acitor't”plans, Wesi'

? VTR, e 10 issues
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' Lform ‘robust. format to address micro lever
activities for;.the{'équrces_- cq!g‘e_zr_ed;_u'ﬁder,city: tetion-plans and has
‘been: shared with Tespective SPCBs/ PCC‘S._'D_éiafiléd}_ and updated
subh;i;ssic_in;_i @ ] ¥e3 "ﬁ'ilitq‘t;g: preparation of micro-level

'- CPCB prepared’” ¢.uri

the format shal

L -Md?ﬁarfash%r&"
S ‘Chdri_c‘lrapr.‘ti;c
* Nashik, Nay,
Vasai-Virgr), ™ F
“Vijoyawada & Vishalchape

wngli, Solapur, Ulhasnagar, Thane &
desh'. (Guntur ™ “Kuniool, Nellore,
: oatniamy, West Bengal [(Kolkala, Asansol,
- Barrackpore, Durgapuy, Haldia, Horvrah & Ranigarny), Telangana

[Hyderabad. &. Patancheruui), ‘Himachal Pradésh. (Baddi, Danital,

~KBala.Amb, Nalagarh, Pdonta Sahib, Parwanoo & ;
Tahi‘ilh’crdu:j.-";'."1(2?lgpqthu7;c3ud;} Frichy;. * Madurdi & Chennai),
Chhattisgarh (Bhildi & Raipur), Rajasthan Maipur, Jodhpur & Kota),
Meghalaya- (Byrnikat, Bihdr (Patna), Guarat (Surat, Vadodara &

Rajlcot); Haryana: (Faridgbag), Jharkhand {Dhaiibad, Jamshedpur -

S & R,qnchf),-u'.*ffama;&ucat 5

. engalu), Madhya' Fradesh (Bhopal,
- Dewas, Indore, ..';quga'r; : 'L{Uam,‘_ G G Jabalp
{Luc{hianq&_ Azn,;-fftsar},andﬁNaggIand' (Limapur & Rohifia) - .

12.2020.
lution be

i

2 1 L Ttols "'_pqi
Ts; SR

- applied by ali the States/U

“ o A Separate report will be Jiled to Hon’ble NGT against the Direction
ik We Sfind that NCAP for reduction of air pellution does
| motfullyimeet the. matidats of sSustainable  development.
Vib'-laﬁio}f‘;‘of laid down'aly: pollutiohlevels resi ting in large
“number of deaths “and disédses - needs . ‘to" be' ‘addressed
- expeditiously. Targeted time of reduction of pollution loads
needs to’ Be:reduced ‘and plan ed stéps need to'pe sternly
implemented ‘o’ the: groun EF&CC may. take Jurther

' ver I E of observations in para 19
sfunds, Undertaking

Ian

: 2
video. cohferencing_ with all'the e‘.S"tk"zi&es_ P
coordinate‘andfacﬁlitate. the utilization of camra Funds;

- .33

iri& Rishikesh), .
bad, - Badlapur,
Mumbai; “Nagpur, -

alioy® & Jabdalpur),  Punjab.

hat the Micro Planniﬁtg:-'}; |
WS Wil b, done aqffei s .
TYING Capacity Study. i v
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Let a:II the States/UTs - ta?wr further action Jor
'procurement of equipmcnt ‘cmd ‘taling: other steps for
""" IZut{o i CNACS as “discussed in pard

: (hove; ™ ‘ircluding ‘applying

' by the CPCB and file: thelr
dmpliance as on 31 12 2020

pens tion régime prepa%e
£ espectwe reports of : atus of
‘Y 15 1 2021, SR

. A Separate report wxll be ﬁled to Hon’ble NQT agamst the Du ‘gction
: I)y CP(“B

ef;w{further str{ps be tahen bt; aIl the’ Sfatbs/UI‘s to
Jinl ise ERSs in ternis of *ugqe.sﬁorz of the CRCE as. quoted

above tnpara 29y constituting a sutfablo rewnarwism similar
e Task Force inder GRAP for. I?ethi T\”“R and irgfm*mathn

f‘urnbhcd to thc C.\ CB bJ _ 12

Bmer genc 1 I\esponsc S J%wm (ERS )= C;RAP for Non -at ;mnmeni
".-deue opevl/part’of'a" on plan, by 15" stides” fJammu &

! ‘f,cir F ’r'.: desh; - Andhrd: Pradesh,
radid, Qdu,ha Nagalard,
oand Teldngant) ~and
(Uttar ‘aichand, Regjasthan
n) GRAP & I’JC‘U'LJ pmpared

hfopa (;waiwr .
: c’zsj--_bagar--,;&a

ed Al mbemg sent to Reumnue :
Lept.,. Govf of Karnctak @ MS_ KSPCB us’a member of
’ )zua::fu Managcm?nt Auihomtu I‘he detmlu cua encooued at

ANNEXUPI’ —VIH ' ' :

et further stepd - be "tc‘i!":r
gsght/i Cfunds Wthe: *~taa.\,
oy (:his Aribi o}

"uﬂ?)lr that

do:,,m L an
oj‘ [CAMPA or
and 5 C fzmds

_ mew ing
E ,_Lm urla recewed‘ ﬁ'om 14 3.
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'C‘ommn‘tee propased that revzsed aci‘ton plans as: per ths remplates
proposed b J CP(‘B may be. qubmztt d SRR ; :

+ Chandigain FCC, - Cliattisgaris Brpironnes tion Board,
B ‘Hzmachal Prade ' & Kashm PCB and.Pun_;ab SP(‘B :

. ""hrough Video
- Prix hant('}argava Ms-

LG Zth . the Stat L
'Contrpl Commtitae _PC‘C?} té ‘

: / scuss the achon plans and pmpmed
‘ :-'.thefoll()u’ing L

_mttActzo ‘cms in lme
N NGT, state. speaific regquirements &
o pnonhes and eﬁ‘"ec‘twp utilizgtion. of ﬁmds bcforo 31t
o January 2021 o, chea;
2 SPCEs/PCCs: sha,ll prévzde fhe Armual collectzon of Consent
Y and B nvzronmental'Compensatzon (EC) Runds to CPCB;

2 Control, Bb&rds (SPCBSs)/~Pollution "

3 SPCBS/PbCS shall. clearly &peczﬁ; ‘the - availability Y oof o i

- Consent . and Enwronmenfal Comppnsatzon Funda Jo
. execution- ofAcfmn plans; . - sy
D4 Action Plans fag utzluaﬁon of Conser _and FC J“zmda qh
L be. as pe vlate provided by the H’or‘r’ble NG
TENURTA _ __pno_ ity Lssues of.S'FOBo, s
- 8 Sfate lr-*vel Commzt‘ee shall be. constituted ;
L action plcms befor@ submtttmg to CPCR; a rd ;
6. Momtonrm mQChanzsm may be- deuelcped for execuhon of .
-actzonplansb'-s PCBs/PC S

aoproval of o

his 2. Committee " for- .Uftllchztzon of- E.'Lmronmenml '
. 'Compe:isaﬁd?i--(LC) Fuﬁids'.fwaé.-‘conveﬂed on 18.05:3021 1o revieuw,
“the  action’ ‘plans received. . from . State Pollution.  Control
S .Boards/Pollutzon Control. Commztfees (SPCB&/ PC‘CS) r compliance
. offhe Hon’ble NGT order O A No-' 1 02/201 9 dated 24.07.2020.

Jin detail the achon pla

ol . .gl_;)edfrorn s
L SP Bs and o) PC‘C‘S, summary mmendatior

e g.iuen below;

execuuon ofactzoﬁplans N
“Andhra: ‘Bradesh,. Chandzgarh and Szk}’am haue submztzc,d
vactwn plcr :,;_’f'o'r- more than the.: cost of EC - Funds

h;a-;Actiqn' pldn foermachaI Pradesh SPCB has already
nappraved by the Commzttee i the mectmg held on
07 08. 2020 : . S
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. wnaticed by the

e Kczrala, Rajasthan and TarmI Nadu ,S‘.F’CBu have submitted
Lo action plane only: for o part of . Utllzzahon of L‘C Junds.
s T FT”LQT‘Q?fGTB, plans may be’ revisited; -
& Odisha SPCB has. submmed coinron achon plan fm O.A
U Now 681/2018 and’ 10’7/201 9 Also avmlabtltf_; oj ECjund
T s notprowdcd and . :
. Action plans recewcad from Bzhar SPCB, ,Chhatusgarh
CURCB,. Gujarat SPCB and” ‘Madhya Pradesh SPCR were
- '-approved bJ the Commzﬁee for exccuhon ' :

: xiii Lct CPCB is e - 'with.f rcgard to the
T emediation af legaicy wastp .:.itc., in t?w Hahtof: deficiencies

PCB and LOOY‘diﬂdtﬁ further detlon with the

. coneer 11ed Urban: Development YfLocal . Bodiec/PCBs/PC(N/ ‘

' »-Municipal Corpor*aﬂons. A*’«: Imast one.site mch. be. remediated :

of i

ce eéarliest J
atutoﬂ; u?cs to. comp!ete such
a1 J ia acérimental to

: fCa’.Lt +m; *:ttmeIi:w .
wction s 7. 4.2021 dnd’ conrinu
Spuklic Hedlth' dnd '
sf:az‘us as’ on 3 12 E
n@erv*ztians in par& ?4 a?mve; L

g A 79(21 tha ordc,r q, Hon’b, NG C‘PCb‘ }"M{u-,-“‘:blu“d direcmon or
;dczfud ?7 OI "’O?l to crIJ QHC,H 'P(“C,f*ortjb!lorn.'im'I” '

PC‘Bs/ PCQS 10 g @
dumosfces m‘-thﬁu k,iafes/ JI‘s’c ]

o

! i LPngJ Wa qw .
' mat enclo\ed i .

crmp an(" _tov'
sicened

7 'ma“,ﬂags 1l.e.
ﬂmor o its

RDE,. - fine.
d'sposcd/uﬁ? ation

i pian; for ufmamon ‘ dszosu of%?e gned

g UL:HO]'I jor Lcm,haie trcair‘tem .
ocwmcmo - Jor

5 prepuare time
(gtion of ihese .
it unmd .cw cgve, The
3 i Ho"L’bIe NGT
o,' _r'c:m?dmilpn

4.

: _ _ T dz pocsccl"‘at
thf‘—'sb dump u’()s and Zocdl. aﬁ'wnhm yake preper
fnmnqemen’tjm muniuement O_j ;rccn uoL v uastc

f:for o mmmg. -



L Cuiburgd and HubliDharad)

G: SPCB ta ensure. that ot least one legacy waste dumpsite is
. remediated. in; their jurisdiction which carnbe considered as.
o medel for eo TeRyTe ,ji{]_’of‘fg-'féjther'flegixby;wc‘as','té_.c;umpsites i
i Non-Attainnier CGIHES (NAG . " e Db o

ciprovided by -
EXURE-IX-A.
PCB/PCCs 'may. tike steps to

into aceous
- submission

cities is developed/ part of aptisn. ple ' ates {Jammu &
* Kashmir, Himachal ‘Pradesh; - Uttar -Pradesh; -Andhrd’ Pradesh,
Purjab, Chandigarh, Delhiy. Bihar, Tamilnadu, Qdishd, Nagaland,
‘Gujarat,. - Maharashira, "~ Meghalaya - and - Telangana) and
. developmentis under process in 03.states (Ultarakhand, Rajasthan
- (for Alwar City ERS prepared) and Assam). GRAP1is being prepared .~ -
i Chhattisgarh. - LS PR
: ._Fo’r'Madhyd;._Z?;rqda?isﬁGRﬁP'isjipnép:a‘r?dLfdr;[iidofé}-"ﬁhpp_al,— Gualior. -
- & Jabalpur (GRAP development under: rocé ' \

‘ ‘process:in Dewas; Sagar & 5.

" Ujjain), for Jharkh_a_ﬁdﬂGRAP'i's}Jrep'ai'ed'.fo}r_l?:dh¢hif & Jamshedpur i
 {no information is available for Dhanbad), for West Bengul GRAP ts
- prepared: for .all citie's ‘except. Kollcata, - for Karnataka GRAP s
informati le:for Revanagere, - .

- preparecd fc':r_r\Eéﬂgalum;{‘n‘c‘q;info‘nnaﬁo;;i.i_s' availab

L As mformedby[{’amataka SPCB,Proposalzsbemgsentto Revenue L
B D_ept.-;}Gévt.*.oﬁffamatqkdifto)iﬁ;cludé__-MS, KSPCB as a member of %
Disaster Managgement (Authority. The ~details are . enclosed at _

ANNEXURE ~VII, .~ -

A communication” is received. from Gout. of Uttdr. Pradesh Sfor
" issuance of the requiired guidelinies in the matter through National
Disaster Management Authority (NDMA). CPCR also communicdied
to NDMA for necessary actions.in thisvegard. .~ .

.- The-compliance: statis received from: the igciﬁouS.‘:SPCBS/PCCs on

steps to 'éob"rdinc‘l%;e‘-'Lgith"thb_='sitat”e¥,:bi:sds’t'er-M&;;‘ﬁaQem’e_nf,'Authoriiies :
- .and Meteorological Departm ents'is enclosed at ANNEXURE-X,
' MoRTIH mayj take further prompt action of undertaking
carrying capacity stu dies with regard to road in frastructure,
e specially: in 122 ‘NACs; ‘through “Central::Road . Research
Institute'or any other agency which may be financed by CPCB
out of compensadtion funds or otherwise.. On that basis,
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_ 'proper policies be prepmed to deu:l with thc number ‘of
.. vehicles beyond parking apacity or.carrying capacity and
‘lpermitting entry or istration -af. number of vehicles,
parking areas ete, This is ne: es’sary,to reduce congestion,
) unmgurated parking atid. air pollut: n: Iaads in 122 NACs.
. CPCB may " coordinate mith ‘the. conccmed Mmistries and
acqucxint thi.,, Tribunal_ with the outcome in its next report;

N

.-Commumcatton was: sent bJ CPCB wd? Ietter da‘ed 07.10.2020
and 24 11.2020 t0 MORTH to take the mcztter o priority and provide
~the cost of: me aforesmd stud Yy, for r*on 1derauon of CPCB Letter
(mclosed at ANNITX U]\l — , o .

) 1y oot r@nspon 8. rIzghwaya W, z,zs Q}fﬁoe Mamor andwn
Y _.j&’l 1009’5/2/?01 9-Tdated 21,12.2020. {ANNEXJRI“ X1, siated
ﬂLat “C!\‘.: per Gor,emmeni _of Indla {Al;ooaﬂ_on of Bu&mess} Ru es

f nmutrmﬂg meihodolog J.' fo; asser“mwu af C‘a? 'jz‘,l‘ag Capamiy to
Lian Mas (_,onlpanJ Ltd {UJ.VII‘C) .

t}w Mo} 7‘H Oﬂzm Jﬁn ordndim  No. RI-
D1,12.2020. {ANNLXUR}: -X1I), MoIUA,
ﬁce Mcmmcundum wde _O M'-i.No. K—l 401 1/ 3/20'1 8-

: J,u,’u i‘ze fnCtS/LTL—UCIC'U'ﬂC

aicd 21 OS’ _)O O are ca*cc,:m
_.e__*wwons m:fl

;. By . "‘1’—"1;‘ or fe* ?aied
/,\j refor eon wucmw and recessary- C{"fi s by Lo RTH and

; Cﬂbtd&f ﬁhrq comulm 1 -_;:mea/ S aprepnate
Icm lue NGT. - . ' oL

,_: n-

_ ¥ "}’1' "("‘afnmtt“c*e For
TANVRO, /O raod sericus.
nad aut.mrtti?s n tha _
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at least once in
1_;e envi onment. ‘
irgcted by the_ '

- The. environment cell'is prepared. by: 1 l stgtes (Jammu & Kashmir,

" Chhattisgarh, Himachal Pradesh, Madhya Pradésh, Maharashtra,
Purtjab, Qdisha; -Tarrdiidu,: Neg Jaland ‘West -Bengul -ardd - Uttar

: Pradesh} and! .>tatus not avaﬂable for 138 states:[Andhra Pradesh,
CPuzndvgarh Delhi,” CGujardt, “Jammu - &- Kashmzr", Jharkhand,
RKarriataka; Meghalaya Rajasthan, Tolangana Uttarakhand, Bihar
and Assam/. “Details -of. development of enmmnment cell are .

- cnclosed at ANNBXURDXIV PR '

2T u@parato roport on tho aubjoo{ of control of 1180 poliuhon givos tho

gap analys1s as. follows,

I “3, 0 GAP ANALYSIS

' 'As per Hon’ble NGT Dzrechans dated 1 5 03 201 9. and-.-’ : -
L 15,11:2019, action Plan submztted By Stafes/ UT? are:analysed
_'".';on the bas < ‘offollowmg pomts. e AR ; L

1 -"zll’Nome Ievel momtor”mg i coryunchon wtth tho Polzce-l R
o 'J_Jepar“tment and tane :emedzal actlon : :

S "-Pohce Dc—"parr"tmenrs 0 f all’ the States/ UI‘s ma J obtam the -
B Nome momtormg devzces wzthm a penod o) f three months.” =

SR ' Pohce Deparﬂmemt of all the States/UFs ma 7 also tram.. -
REEE fhen - staff rega?dmg the use o f such devzces

S :Pohc,e Department of all ihe Sfates/ U_f‘s may develop a.
L robugt protocol Jor takmg appropnatc action agamst the -
: --_dcfaulters :

TN '?Use of Sound Lzrmter(s) in all sound system/publac‘ -
'addreso system for effe’ctwe control of Nmse Pollution, '
Accordmgly, actaon plans submttfed by 30 States/ UTs were '
':assessed bdsed on  its adequacy in addressing above-:
U mentiored’ pomts Detazled assessment of action plan is
Co attd,ched as Annexure»XLVI ' .

'_Followmg are the major observattons based on the assessment. : '

.39



19 States/ Uls IDelki, Tripura ‘Bihar, West Bengal,
Kamatalka, Kerala, Gtgarat Jammu . and  Kashmir,
S Sikkim, Uttar Pridesh) have addréssed al it fhefuc aclion
o pomts as llsted above m thmr actwn plans

IR _'20 Stazea/ UTs (Andhra Pradesh Andaman & Nicobar,

Ui Arunadhal Pradesh, Assam, Chhattisgarh, Chandigarh,

. Goay Daman & Diu &-Dadra, and ‘Nagar Haveli, Himachal

- Pradesh, " “Lakshadweep, " Madhyd - Pradesh,

o _wMaharashtm., Meqhal‘aya, Mampw Mizoram, Odisha,

T Pondicherry, TarmTNadu, Telangand, Uitarakhgnd) have

- partially addressed the ccbcue Tmied aciwn points in their
' f-acu(m plc:ms

: '05 Szates/ UTs namely I Taryana, Jharhhand Nagaland,
_ 'Puryab Ra'asthan hﬂure not subrmffed anJ aciion plcrn to
CPC ‘ , o

Vi "Cnnsaduration Of Report oi-" _he Oarej.,_,iaht (,gn—lmﬁuJe for VP dated
L gTDER02 L abont compuanc ‘-.,tq‘x.ua 1 UP und recommpndatmnb
: Ifor t:hu, ordcr : :

28, -*We-lkiéve also 5éoﬂ'sid'eféd “f‘hexr-é-‘pcrt of t.he 'ové%sight- Comunittee for

lﬂ"’ ﬁlcd on, i?'? 03 20"’1 in c,ontmu auOh of oﬁrhf*r 16130% datu,d 12.02. 2021

"Lal_vl_ng: ] -"‘I’-lLe.ff.O.:fC]h‘QOthl". oz‘ thv‘-& T 1bunc I
inthe s

: form ’J“m Chief Sec*etary,' ‘{)P m.Ay loolt into tho ‘report of- the

w-ﬂ:et 191’:\*-;11:11 ac.tmn i1 t(.rma of -

-E'\ve;"iwni‘ Cvmmi tce and "ukt...

rec')rm umatwn., thercm

. o tius, v.,oii_t'rﬁif aud fire erackers.

or"- d,irt-ct'ions in QA

QU 9/ 9020 is that 23-¢

tates
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VII. Current (I‘ifth} and fll?_.'l_il'-{‘ evmw'lon the subjec.t - Analysi'% of the
: CP(,B repcrt dated"O‘““: { S

mstallmg 17o momtomng statzonq n‘: 5. 'tated that 20 new CAAQI\/IS have .

been, msfallcd and 25 approve d LA n ZCC studws are undﬁrway There o

»::19 partxai pm{Jress on sh1{tmg poi_uimg act1v1t1es out 0, :nbn—conformmg

- areas. Pu RPS have beon dev lopﬁcl by se» erai States and cther taLes have.

. yct to do the same ’I\rwo more ci ties have hcen add»ed to the list caf NACM..' '

and dctions 'plans for Lhc NACS 11ave b\,en mostly pl‘?pc:ll"ﬁd &,tatu of -

| executlon of actlon' plans zm Tiot V\‘ry c 68;1‘1 M1cro level plcmy ng 1'135 becn i
done 1"01 some. c1tzefs (}aps m pians and exccutxon remam to bc. add; c,ss:cd |
_‘The issue of, revmmc NCAP ar)d CAMPA Funds-is stﬂl to. bo audmsmd
. Certam steps have also becn tqkﬂn for control of: no1se pollutlon mciudmg o
- pr ocurement of nmse momtormg dewces and 11m1tero B,mergency o

'response systems have been partly devel(:)ped Dn‘ectxons 1ssued for?'

utilizing ‘Consent and ‘EC funds and for b1bremed1atmn of legaoy waste_-?-': e

.-dump s1tes Carrymg capaC1ty of rodd mfrastructure to determme p’trkmg _

_-.Capacxty is bemg dealt w1th by the Mn‘nstry of ‘_Rcladﬂz‘ _:'flsport and s

H1ghways and Urban Developmem Departments Env;ronment Celi&, have

been set up by somc of the Ch1ef Secretarxes The report does not
indicate the reduction in pollution, 1eve1 in any of the NALS as a result ;
: of stops s0 far taken Similany, with regard to noi,,e poﬂution control :

.rogress 01‘1 SA and C)C studlcs is ;_

. ‘no tangible progre 's has been show

hzghly madequate P.reventlve 'm'cl’ ‘remed1al measuxes for stubbie burnmg

nced to be planned m advanc

o eﬁ'ectwe control of polluhon CPCB
‘nceds to undextake fmger prmtmg and marker/bm mouker pollutdm
'.analysm and 1dent1fy aenmtwe plant speme‘s Wthl’l W111 11’1dlCc1’t€ quallty of o

air as well ag deletenous eff_ect, if any, along with SA .stud;es. While the f
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240

ey

. ré}:')o'i-'t 'h'a;;. .sta’ted uni:ier heéding ( } that a Sepamtu Jepm{, Wlll be filect on

thf, SU.b_}(‘(,iS of mod1ﬁcat1on of NCAP uul]zatmn of CAMPA Funds Loy

undertakmg bpemal aff"orestatlon duve no such separate rcpozt has heen

ﬁled

$_i We r‘onsxder 1L necessa)ry io commant on. some of ‘the subjects

'necdmg pozntad a.ttentlon. L AL R,

Inadéquacy. of l\{foi;itoringstatinns. o

S i‘o ca,;tu%e the "e.:xl pzcturrﬂ whx.ch ss s enmﬂ z"or further planning
-and rcamcd1al ak,tzon sufﬁmant numbﬁr of mo*ufm mg biD.LLOHS have to be
' esmbl ,shcd and %hexe has fo. bc: aLleast one momfc)rmg stauon in every
c_i":gtnct ‘as.‘ ea'rli'er-“dlrectecz“.."in ‘-tms'-;\l:eg'ard'- "wq may_.j :'rgfezf_' fo earlielr order

_d'-ité;d 1 Oks ,20,20 on conqidemtlon ot th Su'(: wit'hf 'réféi—erice}tb :'t.h'e'-ciata

.dqft,d }8 08,2020“.. hﬁ ’I‘hbunal notedwthat the saxd ‘

from \,PCB :"L,po

'report.meshoned-,_that an quahty W R bemg momtm ea 5fmr.\nuc111y at ’793" L

;mc:atﬁonc or\f'ez ghates 344 c1t1e. ’.Lowns m 38 bta‘reg and 7 Umon ’l\,rs itories
[UTs)— across the -.coun_tg.y -vunder . National An Ouahiy N’omtmmg

fog,r'irnmc fNAMP) and through z’ea1 tlmf‘ shtlons m 7 19 statnﬂm covenrl?
1 3 utu,g m 18 States rAl’ld 2 UT undel Contmucu ﬁm‘mem Adr Qualuy
;\flomtonng I"urLHer [,he PCB&:/P“" re 1 Q- momtoimrf :ambmn{ alr
quahtv mdnuallv At 126 lomtions Cow f‘rm& 86 c1t1e / uovma in 13 State.s
unoex nf'm, Air Qudhg Mom*ormu ‘33 Ogr 11111’16 (QA"I"IP} I‘C'W“" r*bbe;vcu

'tnat tnerx, are’ ’740 Dist wts in thc: msu:. 3

_ rand 'a‘wm, ‘rca-’) eities. It

: igg,;-abs_;o,i,utql-y:t11-:—».c;:'ssary_'tl,m“ 2 '-"‘:y-;-‘)is_t mi I»Iea(,quartcr in‘

_ah ‘t}m _‘“’CLO niwtliytﬂ, tbcu, :au1\1 ‘bu 'm f{lr quul*tv ;nonlfcrrmrr

er sm,h atx’an have ncs‘c yet hc.,en

f Hnn. ;r was dir cted tlmt w}m” ’v

ae,’t Uﬁ <m fdi‘ gl‘lﬂuph Au .P.xz‘l” iz ,39 ’5"0 g o;.d) nwnqax st'ztwns whz(,h

-r

are:'-ve'ry -ea.c;y;__;to;s 1t up .:mu are aat oc“** *;, musl e 131 a‘ind at the



‘_earliest u mg s1mplvr pmcedu;e like GeM ’I‘hi.: step blmuld not '

c:'cxceed thref*' mon{hﬂ "[‘1‘118 WIH be the responuxbﬂﬁy r::f the State

. 'PCBS/PCCS usmg funaq avallaipl"'

. enwronmentxl oompensatzon

As per data furmsned by The f“PCB 1n 1f:s fepozt dated 14 11 2019 .

' 1t was mcanuoned Lhat 'a's,_ agu , st requirement of CAAQMS being 800, :

f_‘only 176, had been instaﬂe:i and as: against requircd

- being. 1250 only 658 had been instqlled 'I‘he gap was directed to be;- v
~filled up by the: ’I‘ribunﬂ till 20 11 20?0 which Was extended vide'}'-

crder dated 21 08 2020 1or si*-: months which expired on 21 02 2021 c

ce and SA'.St'IidiéSf:-; :

Toemz L e

The progress on'the ‘subject is inadequate, though important as

dnits absence of su,ch studies, further pl'.mninf' and action ma:;:r he: -

d1fﬁcu1f I—IaVardous/ pollutmg actxvities will remain unchecked‘; g

Without proper plannin g

:Shift;ng‘ of ﬁo11ufin'_g’-.';Lgc_t':ix}i_t_i‘é'«.;_j;.;j -

under ; consen-t: meqhamsm o

'nual stations .

‘ ;'_34 As already rnennoned zn absence of C‘C and SA %tudles and master _' o

.";plans -uhn”tmg, proh1bztmg and regulatmg unsustamable polIutmg_'_:

‘ ,-a ctw1t1es remau’i a chaliengc
._ngec‘--‘uee‘ fuggtibn‘iiigffof P‘GRPs” o

' 35 A 'g‘-'j?per reporta Ll’? Stat‘e‘sg have yet to- provzde 1nf®rmatlon whila

’ "::ei"fectlvene:ss of functromng of R RPS has not yet been duly evaluated

RASR

Action Plans for NA(,s : )

L. L e 5 ot o R
PPN .\x e '!;.“-" T T e ML L

36, _' Whlle actmn plane have been rpre,pared fox almost all the NACs and -

are available O the webs;tes of CPCB as, weil as State PCBS tlmeimes in .

43



o -__-._24_2

: 11’16 actlon pian.; are.not:in consonance Wltb thc ordm- 5 of this Tribunal,
' ,:F‘or emorcement of mle of 1aw accountablhty is requwcd o fixed for every
v ma‘twn of standards of a&r quahty bv 1denufymg the v1olators and taking
: ac'tlon m.term:: of prohlbmng pol]uung act1v1t1eq as well as 1cc0vermg

- q’c’:‘:mpe‘nsaf.‘ion‘ for the per-iod"duringj\'avhid_h viola’.tion co.nti.r'lued. if such plan

15 noL prepeu ed to make mfery v1olator accountable there w111 be failure of

_'Lho pub i tz u%t doctrme undpr Which the 81 bate AuLhonLies are rcquhe-d Lo

_enfg,rce, the Lnactcd 1aW ’I‘here hab to be commnmcni Lo 1he upholciuw of
thc £11" qualu y standards iaxd down and mkmg achon for wevjy violauon

E W‘, are of vww rhaﬁ such comcwc .action for 1'=\11urc agamst zmth(n ities

.rnu.st Hinl‘L a leasl from Ol -l .20?1 Any dchy m exeoutmn of acuon pian

'hcyond Ol 1] ”091 Wd rendrr t11¢ conccrned Lah,sa llabie to. pay

'u)mmu’l auon atlea t@ Rs 10 iqkhc per month Wi‘rh hbe,rw Lo recover the

wmount from Lhc, Plrmg o:{flcc,rs %ucn compensahon must be credltui to.a

"'sppﬂr'-'*o ﬁﬁcoum to bu opea

t.he.amount; 0. e stLcd W, 1‘ bﬁ “TJL.J’\‘. lor 1<,svu, cmoh of“‘m ellvnm menti‘f

. Noize-conirol .

' 11“1C§»1d]11g procurument of cix.upmgnts uch gap:: nced to be addresaed
espe ‘iy L)y l\.t? am& emwmmﬂ\.m c;,artme,n tswho are ¢ n.i:rus’ted with

the )un.).b;luv of c,ontml ¢t lUlof U.-m"ier_"ch- 2 I‘;’cjié‘e Foll’wti‘on [Regulation
; Llists L NG

.

[

é:i._r:d -éQl’lLfO“ I?uie 20(\() -‘E;";.i'-aa;s't : l"rc_in: Ol t1. 2091 the concerned

1

11’11\3 to_h p-"g red mpv visation @@

10 -] a.l{'l“

Rs.

Ty
;}.,

‘ _./-}i“fom':;‘t':i’i:imi' dri ,.utili:ﬂix

ccru arv m the biate and

he;e afw hu c APS m o"cL,ut on oz a 1*ﬁn i:lﬂb xor noise (,onfzo]
g g ‘

o



. F‘urtiler act1on needs to be taken e:gpeditxously

;  243 -

.88, ‘Affereetatio'n*- driVe 1s.essent1a1 “for cont1ol of 'a.ir pollution,
Coordination’ with the CAMPA authontres iy requlred foz utzhzmg the

CAMPA: funde for the purpese ef alforestatlon as alread} d1rected

L Revamping of State PCB«/PLCS uti}izing ‘Conscnt’/’I“C’ funds .

.39 Acco1d1ng tQ,OPeB :eport cnrtazn steps have been taken but further-’-_

. °teps need to be taken There 1% dzre need to revamp regulatory aurhonhe

by recu.utmg adequate number nf personnei "atleast equal to :"alreadyi
- 'sanctloned posts and then rewcwmg the strt,ngth a,nr:i aiso b‘,r procuungi."- Saggn

requlsne equxpments and es tdbhshmg sufﬁc;ent labs Lzsmg avaﬂable >

.

: consont funds

Issue of _'Ca,rrying Capacity of the roads through Central Road-

- Research Institute by MOR’I‘H

40, 'I‘he 1ssue remams unresolved though Jt is. very much neceesary for.= ‘

‘the purpose o{ planmng no vehxcle zones pa11<1ng capamty and othex B

: regulatory measures, 1nc1ud1ng number dnd nature of velncles to be_ﬁ

allowed in NACS ancI other air polluted areds, - L .

: Th‘e T

41,

e A

N :_\‘{:‘_ ‘_‘.':.: LA

| DA’I‘A GRID Needed o

742" 'I‘he data gnd for contlnuous 1nformat1on Wlll g0 a:lang. Way 1n -
dealing with the problem As alreddy noted in Pare 20 above there s need :

for Nat1ona1 State D1etr1ct Enwr’onmental Data erds g1v1ng the data ST

air quahty Apart from 1rnprovzng @

right of the citizens to 1nformat1on about air quahty in different areas.

45

eport shows that only 1 1 States have so faz gf&ta_'n Cizfnfor-m'ati'on.' .

ronment thls is necessary to cnforoc, o

% ‘"gi;i'éhv.{x‘drime_nt_'a_:}f _

R




Babed on the ]ew] of pollutlon categ,oues of c,1t1es/d1str1cts nc,ed to be

-

app;opu’mtely clasmﬁcd s,uch as red’

or’mgc and ‘gleen I"m'ther bascd

L

011 such data Nauorlal An" ‘Quahty Atl s"' may be COI’npll&:d and pubhbhcd ,

on the wsbsxtes of MODF&CC CPCB and tate PCBS/PCCS and Llpdatcd
1 _.,‘ . ;‘.: Ll . o ‘,

fx om ume to tlme

T

'Other madequacms in addrcs mg ‘cha ilevwg: 1 A ar d cc studmg and

Cfirther b'LB]}b o contrc] of- Ve,l“icle,-' pull 11:1011, vehlcle dt,n ity,
industrial. pchut:on, seobls iired 1ndu{_r1a1 ‘wetiv .i+1(,u, U;..:cac,ntiﬁc

: 'mmmb. anplanned devdopn' eat; . g bage: Dumps, cmnbuaticm, -
"buruing oi‘ gau.b"we, crop burnlnf,,w AL t nc]mr waste - piastm

' " L ch \{"asto
¢ ch. cimg .)iom«,dical gnd pla«stiv

_;ma‘itfgr md” sct:,
i ' a., In Uzew ofrhuj that mo i ofthc ta‘uto; 1/ mneltm 5 have
P)\ptred ang dirsctions ef thé “Hion'ble Supreme Court .angd

Dl e ihis- Tnbw*al fo;, "omply wﬂhpo’lu Waste. I\fanajon'enl
e © 0 Rules, 201( TG ‘nnexecutad,’ interim compensalion
s . scale 1§ - mcrcou Qadd - down jor cormu,ed fcu wre after
e ;‘r‘u; \,o'nphcmce CJ‘ uL, Fules reguires taking of
mentioned wn R le 22 ,rom Seriai No. I to 10

b abhi ] :,' c‘oném.,ze'l

" igkhs, RS b p e nonitiL . per uu"a'l f»qd'q fm-
: populatwn Befrisnn 8 L sgiand, i ;G’n,h."\: gad Re, 1

o ity pearotie g 'n‘thpup:'l'ation
£ 51 Lt al nurdan, the
,ﬂenu* wirh ItbertJ

i
" -

¢
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"pmr:nt etc‘ who are respong»ible for '
orde -o_f “thi -"‘Tribunal Finel
' _overea by thet '

Vte direction t:o t}w State:.

; 'uch. _dmage by thé conceﬁzéd State
‘ PC‘B within four‘ monthsfrom today, continued Jallure

. ofevery. Local Body on the--subject-of commencing the
T rwerkl oj“, le, site

remediation- from &

-pch camprnsation at the. rate: of Rs. . 10.lakh per
month per’Local Boay “for population of above 10‘
Ia?chs, Rs., 5 ‘lakh per month; per Local’ Body
populat.mn Dbetw 5 lakhs and 10. lakchs qnd Rs. 't -
‘ ‘ nth per-other Local Bodr lff the Local
. Bodieq Lare’ 'unable to ‘be

'ments with liberty -

this g Tribunal,

State PCBS/PCC‘ in the: tht OfPara 33 akove within . ° -
e '-six months from tod!au.. .

ey I‘urther, with regard to: thetatic areas listed abovej_f T
Lo ini e a 20, stepa be ensured by’ thg Chief. Secretaries

.uj‘ directions of this Tribunal es_peciazzy;

22 e

' 131OV1cle fcn a~mﬂxnh miperd

X _ i mg of legacy waste and its 1 .
5. give: the progress.relating to. management of ail -

on. a]l other: clLu psites may .commence from |
i o case beyond one year. -
: Clous that. the SWM Rules |-
,of uptofwe yga.te for. the put posc, owever.there is no reagon |

" wiiy.the samé.shauld not;hqppqn eﬁrhcz dn vww of serious. unplmauons on the Cl‘lVlIGDl]iui( o

(md P ubhc h{-:alth

a7

epare o templateii'

lanee will result in Iiability to . E

:_' gaf st' the erring. Local. . =

res ponsible Jor
. _ Lef Final -
: .Compcnsation ‘may: be assessed and recovered by the =




'arc Iinked with solicz
d 'Ac,ti.on maJ “also be

o roundwater
" noise ppllution

Cds The csmpe'
e Qs the. Joeal
: I’ublic fHealth/I.'

_ Compe?wati'on s payable
Gt the rate of Bs. 5 lakh per
‘Zly gancerned. - Local
_of ‘ mdw*s u,aterl

o hzch ma__; I*e én
= ,k.:!:ate.‘?/U"I‘s_

_z;izs/J’I‘s wiihin
\.L_J ::Ionc-; far-

-'jwiII be thé*@:‘e '
tates/UTs,

i




- ‘,'in re-;_pect oj‘ slgnifzcant
X isaue oy be: fur nished in terms of erder
02 quarttzrly‘with ] cop y. Lo CPCB 2

" e Cor;‘zj;lia;‘iézé
environm i1

) tr 0, 2. TS ‘to be used for restoration of

envir onment in the cone ,_,__d_btates/UTs. The. dep sit, insteqd -

. of being mczde with‘ he 'CPCB, may no'u be made to tha? said
: ‘account ey -

‘. 45, | There are 4000 legacy waste dump sites (mcludmg in all NACs)

in the country as.'i‘er CPGB report_‘ ] oted in order‘_dated 18 10 2019 in :
‘:_'OA 606/2018 Em1sS1ons therefz‘om and burnmg of‘ garbage cause au-“'

_pollutwn The sa1d accumulated / legacy waste needs to be tackled on War =

‘footmg, as earher dxrected by thxs ’I‘rmunal in OA No 606/2018 in the -

sc1entiﬁc§allyhandled, as I this" Tribunal ;vido orqers dated

49 0



18, 01 2021 ins OA No, 7’10/2017 bhailebh Singh v. Sheela IIospitaZ

'& Tr'aum : _enore, Shahjahanpur & Ors. and 08 01 2021 in EA No.

"w‘-

: 13/2019 m-OA 247/201’? Central Pol!ution Conirol Board v. State

‘0 ffAndaman & Nicobar Ors. respeotively

Measurement ‘ot Epuccess s -graph fnirst shz;w réduction’ of pollution
1oad Biit- 111[‘.1(*? pollution “Tevel mcn,dsm;:, Serious Mnnitoring and
-ﬁ:xmg HOL ount.ﬂnhty impemttve: C e

-c.}?_. ‘ Fiﬂ‘ii uuccess of axccuhon of actlon paans dnpcncb on ;napl of,'

'roduncd po lutlon load Th_'i:'_. . equmas mom 0:11‘1g at hmhest 1@%13 1n

101&) / D 19, Uhcarsh
'as Jﬁg'x:;_rxcll' that brick
cagdcity. This led to
also swi tit.::ﬁji:j g to

Zx,m-ém'n -i_n -Mbrbi}-




49, Once studms are L.&I'I"l@d out about SOUI‘C@S‘:. of poliuuon beyonci

'--:Utzhz,amon of CAMPA funds for afforestamon needs to be explored 111:.

coordmatxon with’ the C“AMPA authonhes as already dil"Cth’i

R approprlately sprmklmg of Water and greenmg of the open aoﬂed areas.: . 3

i Public Awareness and stringent me_asure against sources of pollution v R

and revampmg 1O ,itoringf mMochanism having. sufficient” qualified
: .personnel periodica ‘:i_ninga procuring equipments - imperative‘
- for pub‘lic health o _onstant planning and monitoring at a 11 levels AR

: S_l ‘ Fuz ther attenhcun is requwed to creatmg awarenese about hc\rmful} T

: _. poliutmg actnritxes 211ce f1rc crackers It 1s Well known thdt harmful hazy; L

' 3 ‘condmons of pollutcmts bemg Iockcd m";he azr durmg 'Octobc,r vaember

“in’ North I1‘1d1a may need sustamed :planmng and act10n Przor awax eness;

'assoczanon‘s “an'd other ' stake holders m‘ R

#Order dated 03, _l2.202(),=s.R.‘Virl(_v.'c_enl.r_@l Poliution Coﬁl.r_ol Bbard :

.5.1_'; g




B e © e o R TR B

‘.Inspite of scatutory mechamsm and mdexs of the Hon’blc uupreme Qour'

o N -p.\,' TIF

'dnci othur Courts/Tnbumal the challenge of polluuozﬁ from dlfterent

‘sourc‘ea, mc,ludmg vehlcular poliumon, mdu%tnal and con.;uucuon sector

pollution powm s;cctor pollutmn aoriculture ::ectm pollutlon rermains..

Graded Actlon Respon e Plcm ( 13’] hab been 1ssued ior Natxonal (,ap1tdl

chlon { CR) 11'1 pm suance of <:111\.cuonu of th.e 1401

-‘supulatmg-steps to be tal-:an“for‘controlln‘

Tie rw

530 In A.rjun Lvopal & Q1s v L‘OI &, OJ‘“ 25,_ 1t, Wes obse

L

wed that tho

' '-wem wor L-;t 1r1

,Aeusnd °cakf’
War~¢d‘€~ Wors_r_ Over

night of

“high as.
-_’ch i%‘ 26

,_’:_. Lo, RERa '|_, . R

26@01”'1sagdlgw R R f,ﬁﬁiylw.*~'

’ble Supreme Gour '

B/ :regulatmc{ sevcral pollu tir, g

Pa



. times the -saf lim 5ee
16_Times. Safe Limits,, :
haalth-“ o F

e i mogged” into an' L
of 1 nseen proportions ; :

' 8 The:" adver.se ':effec s of:' these "extreme Ievels of i o
' poll’ution spare no one. v the Joung, the oId the inj‘rm and ‘



252

high;est death rate from
,.diseases cmd thqt about 1 ;3 million people

éks of‘ czutism,
es. Iike mu Itip le

9. It has been brought to our. notice that the severe alr
'pol’lution in the NCR.is leading to multiple diseases and other
:'hea,lth related issues. amongst the people. It ds said th(xt the

1-9_)8) 9 SCC
.;'.-Union of

_,_We have alr eaay notlccci dn ect1on=a of Q,PCB under sectlon 18 of th

A;r ‘Act datc,d 29 12 2015 for se?tmg up of morniormg stations and or ders

54



B N

of thc llon’ble Sup*eme Court 1”01 control of' veh1culaz mdustnal

construchon poweI sn,ctox and agricultural pollutlon CAP pz epmed byﬁ

VIII Consideration of way forward and Directions

EPCA for NCR and GRAP nollﬁed by MOL‘F&CC“ for N(,R for measures in
1esponse to h1gher pollutzon levcls mclu,dmg cloamg of spec1fxed pollutmg '
activities and alSo restrzctxons '1n: Leco senmtwe zones and need f01

compr ehenqwe meaqurcs for NACb, Which arc, a class of polluted areas'-

requ1rmg targeted rneasures oir the pat’tern o{ NCR cmcl ESZ“ o

: 'Enforcement 6£ 'fslir'Qu‘ality-'sté'ﬁd_ax‘ds“'lﬁi arcasothor tha11124NACs R

.55, - As. airea'dy-r‘mentiohed the Clltelld l'or dctermuung NACs ig
consccutwe non- comphance for fwe years for any of the 12 pa,1 ameters R

Apart fr om.a c1ty or: ar ea bemg o~ comphant of a 'my of the parameiers for -

five consecutwe years and quah{ymg as NACS there are 01t1es or. areas

- “which. are: ‘non- c:ornphant wsth the cur qualzfy s‘randards but not for'.‘:'.
consecutwa f1ve years. Such L,1t1es also nced rcrned1a1 acuon at par wwh..‘
: NACs. F‘urther Where “ever air qualztv is poar or: above 11) v1ew of adverse‘”f '

health 1mpact of air pollut1on remechal actlon is. requ;red in the mtm est of

- pubilic health

56 As shown from the resume of orders dated 8 10 2018 15. OS 2019 o

- 06.08. 2019 20:11. 2019 and 21.8. zo,zo in the pre.,ent matter  and other R

. orders in related matters and above discussmn spemﬁc actlon pomtsg ‘j'

'..stand 1dentzfxed ’I‘here are act1on plans prepared by six. member AII‘:‘
Quazlity Momtormg Commﬂtc,es (AQMCS) in: State /UTs 0verseen by the§
Chief Secretames and approvecl by Expert Commlttee compmsmg Member
-Becretary GPCB, Prof Mukesh Khare IT Delhi and Prof, Mukesh Sharma

JIT Kanpur The subgect wéas also dxscussed Wlth the Ch1ef Secretarxes ofj l_ "

all ‘the States/U'I‘s durmg the1r appeara_nce ‘before the "l‘rib_unal iné '

55,

o A




. ofregula
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pmsuance ‘of - 'order dated 16.1:20719: ; One further: review, 15 specific
dn" ctlons Wel@ 1ssued on 68*2019 nm}udmg sctt1ng“up of online
Contmuous Ambxent A1r Quallty Momtormg Stat1ons (CAAQMS),

undextakmg Source Apportwnment (SA) and Carrymg Capamty (CC)

_studles Hewewmg of mastc,r plans cons1stent Wlth such studles
closmgr/slnftlng 11'1dustr1a1 Lml‘cc florn res1dent1a1/non confo1rmng arcas
.consmtem Wzth ‘Lhe d1rectzons of the IIon’ble Supreme Comt ‘developing
pub ic gnevance IGdressal portais and 1ncorporating compensauon regimc
'ragamst the wolators lhc _"}l"nbunai a 50 Looic f‘ognmance of the noise
1ut10n whu,h !s alfso cove:ed under the A1r (Preventxon dnd Contxul of
. Polluuon] Act, 1981 and 2000 Rules under the HP Act i"ulther issues
.concndered mcmde tevampmg of CPCB and State PCBS for effectwe

'momtormg Proowss. was revwwed on. ’JO 1 1 2019 and fulther 16 Spe(‘lfi(,

. chre\,uons were 1bSUG’d 1nc1udmg compennabon z"or defaultq I‘m ther issue . .

deattunwith- wde orcier dated 26 Q'OQQ‘

.I*mally, on 21 8. 2020 comprehenswe rev1ew was undertaken and 18
-Spemﬁc dll‘f‘ChOnS were 1ssucd 'I‘Jn, c'ompliance status does not h.how

' j“‘wmﬁcant achiem,mcnts and +here: continue to be hugc gaps in what

T 'jm; I

’57 ’i‘hat 124 major c:.ties in the country dxe contiﬂuously non-

pre c,rihed -.)fund"ll ds o:t 'ur ;111-111ty for more than.

‘hxgq as Hbove poor s.,vcn tho'; h out«uu: 125 NAL:-, Challenge of

g .control of nmqe pollution also cnnfrontu thc citi'rens. ’I‘hus, the

56

t1'n g parkmg m the }1ght of capacxty of the I oad 1nfmstructul ewas ;-

11)egc1y mentmned earher e



concerned. authorities have to; perforz‘n their respo’x’l_‘s_ibii_ity-,"_i_;ieitzding :

public awaveness and involvement ;:"-f‘} O

58. In the iight ot‘ *a-h'mze' dctailed discussion, holistic and;"

coordinated efforts t‘- all level : he government is dire need of the'if" '

' hour. Accou-itab'ility in terms ef adverse entrie_ in th

__ieceverv ef compen‘atien i‘or non compliance _.e" imporative i‘erf- )

fixing aceuuntabi ity This 'xequn-es authorities at higher level to :
function as tru‘;tees fer discharge of constitutionai and sta;tutory-.-. o
' obiigation to the citwens. Tlmre is no other magic wand to protect L
A ‘people. against acknowledged sorry state of affairs As shown from the.‘iﬁ =

: elmervations ofHon’bie Eiupreme Oourt quuted in para 53 above, Indila 3

: has WOrId’e highest death rate f‘rom chronic respimtory dieeases

1

suffer from Iung damage Air pollution can IOWer childrens IQ, h

- their. test scores and increase the risks of autism, epilepsy, diabetes:_ '

Land -even adult onset diseases.: Severe air pollution s leading tei _
__;diseases and irreVersible da.__nage o -\ealth*--
: :,-related issues Iike allcrgies tem porary deafness. Various experts have"j--_-l" '.

pointed towards multiple adver.a.e effects of air poIIutJ.on on. human

health like premuture deathfa, rise in mertality rates, pdlpitatmn, loss .
A'of Vision, arthritis, heart ailments, c'mcer, etc. 'I‘his is resultrng 1n.
deprivation of constitutionally embedded rights. Grim sxtuation is

: affecting right to education, werk health and ultimately, the right to

life of; the citizens 'I‘here are further rep»orts27 that an' pollution is

() Alr pollution inlied "1 7 miihon Cdlens o 2019 : Lr,\ncet ' 1(.1301 P
(rips: /£ /wwwe dowritoe artl, mym/nr s\k,,mll/fzmp/an zwliuimn lbed - .7 - m;]l:r,n :ml; )]1'-, in i
A0 L9 anee Ly epor . . P
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-_r{:sulting in, mtalitm,a and ecungmir 10 ses:.-fRemedialv_a'c’tion‘ is thus

S utmobt for 1:1 otectm{, he'llth oj thc citi:zens. : r_ S T

'Nned for a H1gh level Natmndl ’I‘ask I‘orce for Momtorlng

# "

o obhgauto:;'{ to, 'ta e effec,twe fm abu‘rw to: ccbthol po?luuon ’i‘ubunal ‘

.. momto] mg cannot bc {Q: mdeﬁlnfe pumod Road map has c1~ystalxbcc‘ to an

6 cnt ‘I‘he nbunal lms formulated (inechon r,md conduued roview five

.m.g IR

UITJC‘: Wlt“h ihe dssx%t.mcﬂe oi data avaﬂable \mth it ’I‘hg, anmshlp of

B mOn_-itoning, must be- TIOW:! tahcn ower by tlle;statutory and admmls.iramve.,-

. agti;aoifit_i” 'ior emforcemf,nt‘ of‘ ulc, 01,,_ qw oo ,.rhmh a natlonal 1cve1 task:..

-_9_1 9281 html]
ion, iix 2019, says study:
3o b~ idnwere l;;iit’.i.;.‘i butable-fo-

‘ (1150:1%@ clem
() 1.7 rmillion - des
(Uspanl W
o Pl tien: sy S e e gl : : :
(V) Ade pollution . in Mdix: caused 1.67 i !n '.201‘) Shtipse /m VWL I S
iiionl, u(i/u.( LR LR s//\u peliv iy 1;1:51 2 <<nm 16T mmmu ceatlis- i 0 19 'v.p\] .
<) Air Cpolitition cansed 54,000 dCdﬂ‘l‘:, $8.1 bﬂllon Noss - in Relhi in 2020 7
- (https:/ /wWw" nrhmb stoday. m/cm1c*nt/cceno*&y—pohﬁcs/a;r—puilut lori-clalmed-54000-lves-
in-delhi-last-year- onf*-d(,ath -per- 505 1wmale (‘lmms o eenpeaw stud y/ stor3 /431700.1111111)

b
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steps o, improvo tho st‘atus oi‘ air qua!ity in NACS consistent with the -

7 action plans already preparo s nd,f approved by tho Expert Committee

.and directions of this Tribunal, :roferrcd to abo '

E __ordor dated 21 08 ?020 and

controi norms 'I‘he NTI“ may- holdzitsffirst m

_ constitvtod under NCAP at National and Stato Ie\mls. Necdless to sav' :'_::

i

'.fhat the Chiof Secretaries mu'-'t continue to monitor:,

".e:r;e“ution oi‘ action plans at State levci with the assistance of..:',‘

monitoring cells in their offices émd the AQMCs so as to offectively' :
provide positive feedback to the ’\T'I‘I‘ The Statc Iovel monitoringf

'must inciudo action at thc ground as per ;dircctions to beh

‘, including thc iast :
:'”‘onitor compliance of noisc
£ 0 Within onc month- :'_

;':and thereaftcr evoivc mcchanism‘ for 'monitoring by quartcriy_,:i:_..

progress Ano

‘1mplemented by thc District Magistrates or other concerncd-‘ s

.-departmcnts. The monitoring may inciude all associated issues,f_ '

'_'inciuding road dust controi by appropriqtc_'sprinkling cf Wa.tera':‘j

Directions. .

60, Our_',c'lii'cg:tio.n_s afc:‘sum:nicd%tip. asfol_iﬁov:‘\{s:‘ e

A

: . 5 . . Cho
-l We direct constitution of: an; eight-mez’nber National Task T

ﬁ, o

b

-+ Force (N'I‘F) to be hcaded and’coordinated by the Secrctary :

4“M0EF&CC With nomi'_=

(not beiow the rank of Joint RO

.Secretaries) of Ministrics from Housing and Urban-'i

Development, Road Transport Pctrolcum, .-‘Power, . :

“'Agrioulture, Health and Chairman, CPCB with a view to



- :iﬁqz?.i_,'tbr"“re_fr_igd’ifzilisj‘t'ezpsi;tovirﬁ-pfdvé £he "Sﬁéihé ‘of air quality

. .-;ia'i.jNAC's consistent ,withf 5the.-a¢.t.idn-plans already. i;r_epa_red

and approved by the ;E“ipszrt Committee and dn’ections of

this Tribunal reiarred i:o above, including the last order'_,_

i dated 21 08 20).(3 and al.&.o to monitor complia.nce «of nois{’

. _tg_o;;Ltrolk.;;n'o:ms_i.. N'I‘If‘ nlay=--2§!,so .rmpni'tqri -_enfo_r.c_em eni_:_ of _lald

\ \-,-..{--.,Ji:‘.-bi\fn.ﬁai'r-;.q{tality’_Sténd‘ard‘sﬁ'béyohd NACS in '-o'thc'r' identificd

ey air polluted areﬂs where alr- quehty i8 poor and abov(’

The N’I‘f‘ may 11 :)Id its 11rut 1) cetmfr wlthm one month and

".'*_fitheraaftcr evolVo mcuhaﬂib;’n for mon:tminfy by qua,rterly

-;n.;etlngt; with (‘hief Se ~-‘ct_ _ "‘ic.., of conce* ned tatc'sf UTs.

.' ..fi‘lie 'I\:-T.F.-may\- courdm-"xte*-‘-fanﬂ“-‘wbrlp ijn 'tr»inderﬁ' with the

g "and btate lcveig i

B

..-;'-;Momtm mg by NI

pommitfces al,mudy u;n .tituied 'ur;.dc,r I\T(“‘AD at Natmnul

Ay be w1th rufcmnc; tos the ,:s.ci on plans of

e compuntm' "clude 1nstailat10n ef momtoungr

L ;tat1c;>ns complailon of CC, and SA utlldlﬁb bhzt"tlng, prohlbmng

_‘-.‘;'md 1Lgu1a%1ng aptwstles beyond t.,arrymg‘ capak.ny (;,uch ‘as

S inftmg to clc—;an\,r fue. and declm mg :cJulqted/ no vc,hlcle Z0NEeSs

s protc,cuon o; ht‘d]t]] of the (_ltld(/l'lu) GsIt‘.‘

. u“neunm for exoont&on of thn, dcmon R

' .-_corr-m"‘.‘ehsat1on_-:'.fon‘ 'delay-, -.taddressmg . g

u f:.Jc s, to, ensure that tmﬁ axr qualx f"v aoes not gu br*yond poor’ for

iveness of PGRPs,
nd recovery of

2 "c;'gim';rol 'Of noise

_ polluuon afforestatlon dmf{,s ut1hamg CAMPA fu

1mp1€mentat1on of E‘R’S re\rampm{r ol ?CB“/PCL_,&» ,ﬂnd othex

. momtormg mechamsm, rﬁmedhahon of legacy Waste b1tes and

' 1_.-effect1ves. steps- --‘or.-management of oihc.r waqtﬁ inc udmg :

bmmedscal plastu, ‘and Waste, dllbt "ontm} pubhc awareness

60



data guds on‘ aln'

. onhne an quahty, Sameer and othe1 momtormg stat1ons to

| _ 1dy dOWn gu1de11nes for cIaSe1fy1ng c1t1es/dze>tr1cts In. terms of;‘ .}_:

i compﬁed and pubhshed on the webs1tes of MoFF&CC CPCB}'

V.

- the AQMCS The State level monitoring must include actlon

pa1 amefero for mte &

o 124 N":Ce and othe

and above. Further

: any other 1nc1dental ;seues
v

i conszdt,r settmg up and penodmaliy updatmg Nauonal": i:"-

with the assistance of monitoring cells in their offices and
-at the 'ground- -as*per---direotions to be' impleme‘nted by 'the.f; |

monitoring may include all associated 1ssues, includzng;

“and commumty mVOWemen__

1ank1ng of success of emed1a1 actmn fOr

J

for success also noeds to be. momtored N’I‘F 1¢ free LO talce up, _:1"' '

Consmtent W1th D1g1ta1 Indm 11‘11t1c1t1vcs MODF‘&CC / CPCB maj

anronment Data_ Grzd (NDDG) hnked'

Enwronment'}}a* _-Qr1d5 (SDDGs} andf‘_ st

Data Gnds (DDDGS) and further lmked to avaﬂable portals l1ke o

facxhtate analy is; research 'md plo.nmng on, the subJ ect It may s

be further mterhnked to Nat1onal Axr Quahty Momtormgsl'ri:_' o

Programme (NAMP) Based on above data the MOEF&;CC rn‘ y L

Jair quahty 1r1 d1fferent eategomes such as red’, orange andl_l' Do

green On thdt basm a Natmnal A1r Quahty At}ae may ‘be

~and State Pi"Bs/PCCs annually

’I‘he Chief Secretaries of- a11 States/U’I‘s may continuc tof e

monitor progross in execution of: action plans at State level

District Magistrates of other conccrncd departments. ’I‘he 3-

LeLle

Jrogrammee and se»tmg up of'

..':'NTP"may a]so evolve ancl oversee '




260

.--1oad dust control by appropriate .,prinlchng of water

R -(ufﬂi ing treatpd watcr, mstead of: pctabie water}, planting
t. . R

and dll sources of pollutwn, including fire
Cfacl'era of;g ;ft_oi.se--‘-tpo.l._lu-__t:,ion “also needs to be

s earlier-directed.

'he agplicition s disposed of.

A copy af. Llns ordca be fmwarded to the Secreiarmc; MoLI‘&,CC

- .lNIi_n_;_s@tr;.r—;sa— of i:rban Qevdopmem Dcpartmcni .‘R‘Qad-,’?ralmport and

"i"ligl_':.\&'d ' 1m Power Agrwultuie I»Iealth CPCB, the Chief
) &r*creta /PCCN and Dldtl ict Maglptra e:s of dll the Srates/UTs by

- 1’1’1’111 for. comphancc

' -Adar i *(umur C:rDLJ CP

~ sudhir Agarwal, JM

| }BAmJ‘r _‘étl-’.‘.:alekar, J M

1:"3.r_ije§h_ .S:.ethi, JM

' Dr N i}gin Nanda, EM

,'é'a.ibal Da_asgupta, [DAY/A
April8, 2021 |
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